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<vii) N e e d  f o r  d i r e c t i o n  t o  M.M.T.C. 
t o  r e s t o r e  s u p p l ie s  o f  a lu m in iu m  
t o  t h e  u t e n s i l  u n i t s  in  T a m i l  N a d u

SHRI N. KANDASWAMY (Tiru- 
chengode): Mr. Chairman, Sir, the 
two thousand and odd aluminium 
utensils manufacturing units in Tamil 
Nadu are on the verge of winding 
up because of the wayward approach 
of the Metals and Minerals Trad
ing Corporation of India. Sudden
ly, M.M.T.C. has suspended the 
supplies of imported commercial 
grade aluminium since the last week 
of March, 1981. The actual users 
had made the payment for the im
ported metal and delivery orders 
were issued, but suddenly, on March 
23, the MMTC informed the actual 
users that the delivery orders stood 
withdrawn.

Recently only the MMTC resor
ted to the price hike of Rs. 2700 per 
tonne and these units were trying to 
come out of the red. The MMTC’s 
argument of ‘stock-taking’ does not 
sound plausible for withdrawing the 
delivery orders. It is widely belie
ved that this is a pre-emptive step 
on the part of the MMTC anticipat
ing a price increase by the Govern
ment for aluminium. Here, it is 
worth mentioning that aluminium 
utensils which were once upon a time 
the poor man’s cooking vessels have 
become fancy and luxury items of 
affluent sections of society. The nlu- 
tninium utensils industry pays excise 
levy of Rs. 1,300 per tonne. Though 
it is known to the Government that 
aluminium utensils are used by the 
common people, yet aluminium con
tainers have not been included in 
the list of 72 items eligible for excise 
concessions. Aluminium has also not 
been included in the list of items of 
special importance under the Central 
Sales Tax Act so that multiplication 
of sales tax subject to special excise 
levy at State level could be avoided.
S demand that the Government 
should direct the MMTC to restore 
supplies of aluminium to these units 
immediately.

(viii) N ee®  t o  in c r e a s e  t h e  c r e d i t
d e p o s it  o n  r a t e s  o f  n a t io n a l is e d  

b a n k s  i n  W e s t  B e n g a l

SHRI KRISHNA CHANDRA 
HALDER (Durgapur): Mr. Chair
man, Sir, West Bengal has been de
prived of the benefit of an additional 
investment of about Rs. 500 crores 
because of the Commercial Banks 
failure to raise the credit-deposit ratio 
in the State to the same level as in 
Maharashtra. Tfie performance of 
commercial banks in the rural area 
had been the worst in West Bengal. 
While the credit-deposit ratio in the 
rural areas till the end of June 1980 
was 104.39 per cent in Andhra Pra
desh, 88.85 per cent in Tamil Nadu, 
87.09 per cent in Orissa, 76.40 per cent 
in Maharashtra and 62.13 per cent in 
Bihar but it is 34.72 per cent in West 
Bengal. All this in spite of the fact 
that the average recovery of loans in 
West Bengal was around the national 
average.

Sir, I wonder why the commercial 
banks were so shy of advancing loans 
to the poorest sections of the rural 
people in West Bengal? Besides, the 
recovery of loans from the big capi
talists was also very unsatisfactory. 
In West Bengal, about Rs. 230 crores 
remained unrealised from the big 
capitalists.

Under the circumstances, I urge 
upon the Government to increase the 
credit deposit ratio in West Bengal in 
comparison to the other States and I 
also -demand that the Minister con
cerned should give a statement in the 
House in this regard.

DEMANDS FOR GRANTS, 1981-82— 
—contd.

M i n i s t r y  o f  D e fe n c e — contd.

MR. CHAIRMAN: Now, the House 
will take up further discussion on the 
Demands for Grants under the con
trol of the Ministry of Defence. There 
is a long list of Members who want 
to speak. The Prime Minister has to 
reply at 5.00 p.m. I request the hon. 
Members to refrain themselves from 
making lengthy speeches.
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Now, Mr. Mani Ram Bagri.

SHRI INDRAJIT GUPTA' (Basir- 
hat); These observations should have 
been made yesterday. Yesterday peo
ple were allowed to speak for 45 
minutes.

MR. CHAIRMAN: We are now
coming nearer to the close...

SHRI RAMAVATAr  SHASTRI
(Patna); Every Party should be 
given sufficient time.

MR. CHAIRMAN: Mr. Mani Ram
Bagri.
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SHRI JITENDRA PRASAD (Shah- 
jahanpur); Sir, a lot has been said 
yesterday and to-day about the 
super-powers, the international situa
tion and also the situation around 
us. I would confine myself only to 
Pakistan.

Sir, it is really a matter of great 
concern to us—this massive arming of 
Pakistan by the USA. No doubt, it 
would escalate tension in the Indian 
sub-continent and also start an arms 
race. A few days ago our hon. Prime 
Minister has rightly said that we are 
not afraid of Pakistan or its acquir
ing of arms. But our past experience 
has shown that the arms so acquired 
have been used against us.

Sir, I understand that the Reagan 
Administration in the U.S.A. has pro
posed 43 per cent cut in the economic 
aid. It comes to 85 million dollars to 
us. On the other hand, two billion 
dollars worth of arms are being given 
to Pakistan. I wonder if the Ameri
cans would like-to ascertain the views 
of the people of Pakistan whether the 
people of Pakistan want to become

cannon fodder for Americans. My in
formation is that it is the military 
regime which is wanting all +hese 
arms. I am sure the people of Pakis
tan always want to be friends of India. 
It is clear tTiat arming of Pakistan by 
U.S.A. will have serious developments 
in our neighbourhood which cannot go 
unnoticed. I am sure that Govern
ment is taking appropriate measures 
and, as our Minister for Defence has 
stated yesterday, we are prepared for 
every eventuality.

Sir, the report of the Ministry of 
Defence presented for the year 1980-
81 has rightly cautioned the country 
and the world against the deteriorat
ing ‘ international environment for 
peace’ and perceptible escalation of 
tension in the immediate neighbour
hood of India. The outbreok of 
Armed conflict between Iran and Iraq 
in September last and developments 
in Afghanistan and the competition of 
big powers for making their presence 
felt in the Indian Ocean are addi
tional burning issues of vital impor
tance which has not escaped the 
attention of the Government. We are 
proud to have well formed disciplined 
armed forces. Our soldiers, sailors 
and airmen are well trained and they 
are second to none.

It is very heartening to know that 
various steps are being taken to 
modernise our armed forces and, ac
cording to the Report, considerably 
higher percentage of money is being 
spent on modernisation. Substantial 
increases have been made in the 
mechanisation of fire power, iross 
country mobility and the fighting 
capabilities of our troops. The Re
search and Development Wing has 
also been rendering valuable advice 
in scientific aspects of military opera
tions, equipment and legistics.

I would like to deal with the Coast 
Guard Organisation which was form
ed about four years ago. First it was 
under the Ministry of Home Affairs. 
In 1978 it came under the Ministry of 
Defence. We have a coastline which 
measures 6,083 k.m. and the operation
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area of the force will be about 2 lakh 
square kilometers. In 1978, an out
lay of Rs. 160 crores was earmarked 
for six years. Three off-shore patrol 
vessels with the capacity of 750 tons 
with the helicopters were to be secur. 
ed. But Sir, about four years have 
passed. According to my information, 
this force has only two frigates and 
5 patrol boats which, I think, they ai’e 
not even seaworthy.

In the Report of 1981-82, it is men
tioned that for the purchase of three 
offshore patrol vessels from Mazagon 
Dock a sanction of Rs. 46.5 crores has 
been accorded but the first vessel is 
going to come in 1983. That is after 
two years. According to my esti
mates, the total estimated investment 
in the offshore area will be about 
Rs. 2,000 crores till the next Sixth 

Plan and in tha present level of fish
ing, etc. We can estimate another 
Rs. 1,000 crores. With such a large 
investment, and security of the coun
t r y  this force is inadequate. My sug
gestion is this.

What is needed is in-shore patrol 
vessels in coastal areas and inland 
water territories. In addition to this, 
off-shore vessels for the western coast 
with helicopters which already are 
being procured from the Mazagon 
Docks. In addition to this, 
a number of medium range aircraft 
are required, about 30 to 40 light 
aircraft—both the aircraft and patrol 
vessel will act as a composite team to 
check border violations in India.

I would stress that about four years 
have passed since this vital organisa
tion was formed but due attention 
has n o t  been given. I request the
Government to make more allocations 
for this so that the coast guard force 
may work as an effective force.

Now, Sir, a topic has been agitating 
my mind and that is the Army 
officers going to the court for the re- 
dressal o f their grievances. Even
a High Court Judge has observed

and I quote from the newspaper 
cutting;

“Hearing arguments for the-ad
mission of a Naib Subedar’s writ 
petition on March 5, Mr. Justice 
Dalip Kapoor of the Delhi High 
Court suddenly asked: ‘Why is it 
that so many Army cases are now 
coming to the courts?” The ques
tion caught the attention of all 
present in the court room, Defence 
counsel, himself a senior retired 
Army officer, too was taken by 
surprise.

If a senior High Court Judge was 
asking such a question, it surely 
meant that even the judiciary was 
worried over the phenomenon of 
a large number of Army men 
knocking at its door for justice. 
There was a time when the judi
ciary seldom interfered with the 
Army administration. The situa
tion ,-eems to have vastly changed 
now.

‘Until some years ago, hardly 
any Army officer ever came to the 
court with a complaint’, Mr. Kapoor 
noted.”

In my opinion whenever a decision 
of an officer is turned down by a 
court or any other agency indisci
pline starts from there. This is a 
very serious problem and I would 
request the Government to take up 
this matter in all seriousness. I feel 
that either there is absence of an in
dependent appellate tribunal or there 
is some lacunae in the Army Act 
because Army men march to civil 
courts is increasing in number.

Sir, I am told that t!vj 
Judge Advocate-General—which
is the judiciary of the Army— 
is appointed by the Army Chief 
and he is under the Adjutant 
General which is the Exeeu4ive wing 
of tha Army. Both the prosecution 
and Judiciary are under one person. 
This may be one of the reasons why 
the Army men feel that fair justice 
will not be given to them.
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But, Sir, discipline and motivation 
are two binding factors in the Army 
and if they are under-mined I think 
there will be no Army. At any cost 
di^cipdine has to be maintained. I 
shall quote some officer—I will not 
name him—who went to the court 
and said that his fellow officer was 
given extension and, as such, he 
should also get an extension in ser
vice. The. court gave a stay order. 
The officer has retired but he has 
been allowed to retain telephones and 
bungalow and all other perquisites. 
He is maintaining it till the case is 
decided. This is one of the many 
examples which I am giving. In the 
Armed Force’, once you start allow
ing that the soldier can say ‘no’ then 
there is no end to it. You know in 
the battle-field when the soldier 
knows he is going to die even then 
he cannot say ‘no’ to his officer. Same 
is the case over here and, as such, 
this practice should be stopped. I am 
willing to say that even if an amend
ment to the Constitution is required 
we should go ahead with it and do 
it or provide "ome independent 
appellate tribunal for Army officers 
but the court should be debarred for 
the Army people.

MR, CHAIRMAN; Please conclude.
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SHRI JITENDRA PRASAD; Sir a 
word about Ordnance factories. I 
happen to come from a constituency 
which has an Ordnance factory. It is 
mentionded in the Report that the 
Ordnance factories are encouraging 
subsidiary industry. Sir. this factory 
is situated in my constituency for the 
last seventy years and no subsidiary 
industry has been encouraged over 
there. I would point out that there 
should be a ban that those items 
which are produced by the ordnance 
factories should not be given to the 
private sector. I can quote many ins
tances Many items which are made 
in the ordnance factories are also 
given for production to the private 
sector, for reasons best known to 
them.

SHRI JYOTIRMOY BOSU: 
(Diamond Harbour); We are expected 
to know the reasons.

SHRI JITENDRA PRASAD; I have 
made a suggestion that the sitting 
of uniforms of para-military forces 
and other Government agencies should 
be done by the ordnance factories. 
There is another point which I wish 
to say. The full utilisation of the 
installed capacity js not taking place 
in many of the ordnance factories. 
I know of the case of the ordnance 
factory at Shajahanpur where the 
full capacity is not being utilised. I 
have suggested certain measures and 
I hope that they are under active 
consideration of the Government. An
other point I wish to make is that the 
machines of these ordnance factories 
are very old Research and Develop
ment has to play a major role in 
renovating these ordnance factories 
because the overall output and the 
efficiency of these machines have gone 
down.

Sir the 0"dnance factories are pro
ducing vital goods needed for the de
fence of the country. Defence is very 
vital to protect the country. There 
should not be any political activities 
which hamper production, go-slow or 
any strike. Such a thing should not 
be encouraged in these ordnance 
factories, as it is not encouraged in 
the Defence Forces.

Lastly, I repeat what Gen Sparrow 
has said about ex-servicemen. After 
retirement some avenues should be 
opened to them so that they can be 
rehabilitated and they can live an 
honourable life. Thank you very 
much. I support the Demands for the 
Ministry of Defence.

SHRI H. K. L. BHAGAT (East 
Delhi) Sir, I must say right at the 
start that the speech of Shri Atal 
Bihari Vajpayee yesterday (I am 
sorry I say it with great respect to 
him) was most disappointing.' I think 
it did not do justice to our country 
to our people and to the policies for 
which India has consistently gt°od 
for It was rather very disappointing 
for us to hear from him that both



India and Pakistan have missed an 
opportunity. He was thereby
trying to equate India and Pakistan 
and trying to blame both
Lhe countries, as if they were 
both responsible for not crea
ting a climate of friendship. While it 
is a fact that India all along has done 
its best to develop friendship with 
Pakistan in the past also, the wars 
that we had with Pakistan, were
really thrust upon us by Pakistan. 
This is not my view. This has been 
the view of the whole nation. This 
was the view of the Parliament; this 
was the view of Shri Atal Bihari Vaj
payee and others. Then came the 
Simla agreement; I do not think whe. 
ther in the history of the world we 
had such an example of an attitude 
which was taken by India under Mrs. 
Gandhi’s leadership. All the territories 
which we got control of were retur
ned back. At that time Shri Vajpayee 
was saying something different. When 
the territory was re'-urned, Shri 
Vajpayee and some of his colleagues 
went over to those; territories; I re
member he went on a camel’s back; 
he picked up a little handful of dust 
and put that on his forehead and 
said, this is India ki mitti and we 
will take it back. But the Simla 
Agreement has been described as a 
sell-out by Mr?. Indira Gandhi. That 
is what he and his friends said. When 
he became Foreign Minister he said 
nothing like that, and it is a good 
thing. Now, Sir, coming to the latest 
situation that has developed around 
our borders, here also, I am happy he 
has realised that the cold-war has 
come to the doors of India and he 
said that the situation is 
critical, grave and difficult. 
Tt was only recently, some time ago. 
I remember it and Ii cannot be wrong; 
I cannot be challenged on facts. The 
speeches of Shri Vajpayee in the ses
sion of the Bhartiya Janata Party at 
Bombay were reported in the press 
and before that also, he said: “Well, 
Mrs. Gandhi is talking of the dangers 
from abroad, there is no danger from 
abroad, this is all imagination. Act
ually,
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Even during the debate on the Min
istry of External Affairs, his colleague 
of the- Bhartiya Janata Party, Shri 
Ram Jethmalani said: “What differ
ence does it make if a few guns, if a 
few things, if a few planes are given 
to Pakistan by foreign powers? Why 
are you making a noise about it?” 
This is what was said in this House 
by Shri Ram Jethmalani. All of us 
were present. Shri Vajpayee even 
went to the extent of saying in one 
of his speeches not in the House, but 
outside, that India’s defence expendi
ture should be cut down. He is on 
record; he said it only a month ago. 
He was appreciating the situation in 
a different manner. I am glad that 
Shiimati Indira Gandhi has been war
ning the nation. Shrimati Gandhi 
does not want war; India does not 
want war, this nation does not want 
war and Shrimati Gandhi has always 
taken recourse to peaceful means 
with dignity, with resoluteness and 
with understanding. She does not 
want war. She avoided the Bangla
desh war also. That was thrust on 
us. She knocked from pillar to post 
in the chanceries of the world .so that 
they exercise their persuasive capa
city on Pakistan to avoid the war, 
but the war came, it was thrust on 
us, and we fought it. Shri Vajpayee 
has been very unfair to India, unfair 
to the Indian nation by saying that 
India is responsible for not creating 
a climate of friendship with Pakistan. 
Equating India and Pakistan is being 
very unfair and unjust to our coun
try.
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Let us see, what has happened now. 
In terms of the Simla agreement, 
'Kashmir is a bilateral issue. Pakis
tan is taking it to where. They are 
taking is to Islamic Conference, and 
raising it in various forums and vari
ous places. The Pakistan press has 
been carrying on an anti-Indian pro
paganda and Zi-ul Rahman’s mili
tary regime is doing so many things, 
which a friendly nation would not 
do. We all admire, the whole nation 
admirs Shrimati Gandhi for the con
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siderable patience and restraint and 
tactful understanding of the situation 
■which she has been showing.
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Now, there are nows that Pakistan 
is going to manufacture nuclear 
bomb. There are reports that clan
destinely Pakistan is getting nuclear 
material from various countries 
including America. Now, there are 
reports that it is no longer going to 
be a clandestine thing; it is going to 
be quite open. Even the agreement 
that India had with America regard
ing the Tarapur Plant has not 
been honoured by America. In fact, 
it is being dishonoured. The supplies 
have not been made and whenever 
they have been made, they have not 
been made in time. We saw a 
report in the Statesman today that 
Itndia is being put in a very difficult 
position, when they start supplying 
this to Pakistan. It looks to me that 
Pakistan is going to have a nuclear 
bomb or a hydrogen bomb sooner or 
later. Are we responsible for this de
velopment? Are we doing it?

We all know, where Pakistan is 
building its air bases. At whose 
frontiers? They are not on the fron
tiers of Afghanistan, they are on the 
borders of India. Pakistan is building 
air bases on the borders of India. 
Pakistan is not interested, I dare say, 
with fighting Russia. If the Ameri
cans dream that Pakistan will be able 
to or would like to fight Russia, they 
are sadly mistaken. The people of 
Pakistan want peace with India and 
the Indian people also want peace 
with Pakistan. If the military dicta
tor. the adventurist, ever indulges in 
military adventure, it will be against 
India, neither against Afghanistan or 
against Russia. It is not in the in
terest of Pakistan itself to take these 
arms. It is against the interest of 
Pakistan itself. The first to be 
destroyed in that process would be 
Pakistan itself. Countries in the 
far eastern places, howsoever strong 

they might be, in the past have not

been able to save any country. Wo 
have the example of Vietnam. The 
brave people of Vietnam fought with 
their nails, fingers against all kinds, 
of weapons. Th|ey defeated the 
mightiest imperialist power. We have 
the example of Iran. The Shahan
shah of Iran had the best of the arms,, 
the best of the armoury in the world. 
And yet what happened, we all know. 
Therefore, it is not in Pakistan’s in
terest. America would not be able 
to save Pakistan at all. In these 
situations and circumstances Indiraji 
and our Government is doing its best 
to avoid confrontation and to reduce 
tension.

The Government to which Mr. 
Vajpayee belonged, bent before the 
American Administration. Mr. Desai 
went to the extent of saying that we 
will not have any peaceful nuclear 
explosion. He gave this assurance to 
America. He even condemned the- 
explosion that had taken place in 
Pokharan, about which the whole 
nation felt proud. Mr. Desai, the 
former Prime Minister, is on the 
record having said: ‘I am not sure 
this was for peaceful purpose.’ He 
became a witness against India. Mr. 
Vajpayee was part of his Govern
ment. During his period they went  
under their knees nad practised 
what is known as ‘boot-strain diplo
macy. With all their bended knees 
they could not bring America to their - 
side even by accepting their view
point and blaming Mrs. Gandhi.
To America he was very very un
fair when he said ‘nobody is a per
manent friend and nobody is a per
manent foe. As far as thh goes, it is 
absolutely all right. He quoted some 
letter probably by Shri D. P. Dhar 
saying that the US is going to be 
hostile for a long time. ‘I want to 
know in 1981 what is Mrs. Gandhi’s 
position’, implying that we are res
ponsible, India is responsible for 
whatever relations that exist bet
ween India and USA. Mr. Vajpayee 
has been very unfair to India. India 
has done its best to befriend USA.
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What India has not done? India has 
done the right things. Situation on 
our borders is grave today in any
respect.

On Afghanistan he said when the 
Russian troops entered Afghanistan, 
there is mention in the Report it was 
the culmination of events. What are 
the events, he says, in Pakistan? if 
you read this Report you will find 
it mentions events. It does not men
tion events in Afghanistan only. It 
mentions events all around. We have 
not justified the presence of the 
Soviet troops in Afghanistan. This 
Government said, well we do not 
like any foreign troops in any coun
try. It has been clearly said. And 
there are innumerable developments 
which have resulted in tension. So, 
that is the situation. India has to be 
strengthened. There has been greater 
allocation in the Defence Budget. I 
feel more allocations are needed for 
the defence of the country; much 
more. Though financially we are in 
a tight position and we are emphasis
ing on development of the country, 
but I feel that there is perhaps no 
option left for this country in what
ever difficult circumstances we might 
he; we might have to live on half a 
bread, but we cannot compromise with 
India's honour and independence. We 
have no option but to go to manu
facture nuclear and hydrogen bombs 
and I ask for it.

Our Armed Forces are brave; Our 
Commanders are good; our Officers 
and men are good. Our Government 
in trying to help them. It has impro
ved their promotional prospects; it 
has done many things. But much 
more remains to be done for their 
betterment, for the welfare of the ex- 
servicemen and many other things.

For meeting anv situation of a coun
ty . any external situation, the coun
try must be strong 0n domestic front. 
The battles are not only fought on 
the battle-front, they are fought in 
factories and farms. What is needed

in India today if no Hullagulla, no- 
Rasta Roko, no Garhbarh, no Ando- 
lan. Factories and fields must run. 
In West Bengal also. (Interruption) 
and no where. You are no exception. 
Now what I am saying it that streng
thening of the country . . . (Inter
ruptions) Why are you touchy about 
West Bengal?

MR. CHAIRMAN: Please wind up.

SHRI H. K. L. BHAGAT: So, a
strong domestic front is very essen
tial for the defence of the country; 
and luckily, I would say we have- 
passed through trials and tribulat
ions. We have been tried through 
very difficult times; and we don’t 
want, and don’t need any certificates 
from Henry Kissinger or anybody els2. 
But Henry Kissinger, while describing 
Mrs. Gandhi’s meetings with Nixon 
(Interruptions) said that the one 
person whom they could not bend or 
break was Mrs. Gandhi. Under her 
leadership, India is bound to grow 
from strength to strength.

SHRI INDRAJIT GUPTA (Basir- 
hat); First of all, I would like to say 
that a number of speakers have, of 
course, dwelt on the subject matter 
of Chapter I of this Report, viz 
national security environment. The 
way it is written here and placed 
before us, I think, is very disappoint
ing. I do not know what the object 
behind it is. Is it some kind of a dip
lomatic balancing or something? I 
do not know what it is exactly.

But I must make 1 or 2 observat
ions. First of all.about my friend 
General Sparrow whom I admire very 
much as a soldier. I was not present 
when he spoke yesterday. If I am 
wrong, j can be corrected. But T 
have read his speech from the record. 
He has said something which amounts 
to giving indirectly—that might not 
h?ve been his intention—av alibi to 
the Americans for their build up in 
the Indian Ocean and the Persian 
Gulf by suggesting that the Soviet
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presence in Afghanistan is meant to 
seize the oil supplies and to cut them 
off to US; and that, therefore, since 
the poor USA which is situated 7,000 
miles away cannot do anything about 
it, they had to come there, i.e. into 
the Gulf and the Ocean. (inter
ruptions) If it is incorrect, he should 
get the record corrected. I am not 
responsible for it. If he has not said 
it, I am very happy.

The only point I am trying to make 
is that the gallant General; or any 
other Member for that matter, should 
not make formulations here which 
are at variance with what the Minis
ter of External Affairs himself has 
said only a few days ago in his reply 
to the debate 0n his own Minister’s 
Demands for Grants. He should do 
his home-work better because the 
Minister of External Affairs went o u t  

of his way, if I may say so, evm  to 
make an indirect criticism—he is wel
come to do it—of Mr. Brezhnev for 
having agreed to sit down and talk 
on the question of Afghanistan, along 
with the question of Persian Gulf. 
Mr Narasimha Rao said that the two 
should not be mixed up. (Interrup
tions)
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tion of the arming of Pakistan—which 
is the thing about which everybody in 
this country is so seriously worried— 
there is not a word about from where 
these arms are coming( though every
body knows. Have they dropped 
from Heaven? Where are they coming 
from—these sophisticated armaments 
you are talking about? But for some 
reason, we decided in this particular 
place not to mention it. Although 
every day it is being discussed and 
mentioned on the Floor of the House 
through questions and on other oc
casions. I must say that, the grants 
that you are making" for your Mili
tary Intelligence Services, 1 suggest, 
they should be seriously cut down 
because Mr. Deng Xiaoping had told 
Mr. Subramaniam Swamy in Peak
ing, according to the paper, that there 
is no danger at all for two reasons 
from China. One is that they cannot 
cross Tibet because of lack of oxy
gen, and the second is that India has 
got many more troops than China 
have got on the border. Mr. Subra
maniam Swamy could find this out so 
easily by one visit to Peaking. I do 
not know what your Military Intel
ligence Services is doing. There 
grants should be cut down.

SHRI R. S- SPARROW; Every word 
that I said was a fact.

SHRI INDR A JIT GUPTA; I am
not talking about fact or fiction.

SHRI R. s. SPARROW; Since my 
name has been mentioned. I have to 
say that I only gave the facts out.

SHRI INDRAJIT GUPTA; I am not 
talking about fact or fiction. Gen. 
Sparrow I said that members 
of the ruling party should not- say 
things which are not in accord with 
the formulations or perceptions made 
Iby their own External Affairs Minis
ter. That is all I am saying. You 
may be right, for all I know.

Of course, in paragraph six of this 
-Chapter where it dwells on the ques

I would like to ask the Prime 
Minister either to confirm or to deny 
the rumours and reports which we 
are hearing all the time even in the 
precincts of the building that every 
time when Mr. Subramaniam Swamy 
goes to Pakistan or to Peaking on his 
Private visit, he is given some sort 
of an informal briefing. Well, I do 
not know by whom. (Interruptions) 
Then you should certainly refute that 
because he told me himself. I am 
sorry I have to say this in his absence, 
but I am prepared to repeat it when 
he comes back. He told me himself 
that before he goes to these visits, he 
does meet and he should meet, I sup
pose,—he is a Member of Parlia
ment—the Minister of External Aff
airs. Now the people are spreading 
whispering reports around that he is 
given some kind of an informal brief.
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I think this whole matter of his 
visits is getting too much publicity; 
and it does not reflect very well on 
some other things which you are say
ing and doing in this country.

I also agree with Mr. Vajpayee for 
one. There is no question, no theory 
has been made out about permanent 
friends and permanent foes. In any 
case, there are no astrologers in tnis 
House. We can only proceed on the 
basis of our past experience. .. (Inter
ruptions) and the present situation 
as we see it. But I would remind the 
House that generally everybody, 
America's enemies as well as Ame
rica's friends are admitting openly to
day that there is a deliberate attempt 
being made to go back to the days of 
the cold war, the attempt to wreck 
dcnete altogether and to return to 
the days of the cold war is something 
which is worrying not only the adver
saries of America but its own allies 
and friends also.

With your permission, I would just 
like to quote from some material. I 
came across a very interesting thing 
just now which I would like to share 
with the House. This appeared in 
the London Publication Spectator of 
28th of February. This Spectator, 
everybody knows is quite a conser
vative paper. It says as follows:

“In a recent publication on the 
life of Walter Lippmann, written by 
Ronald Steel, there is an amusing 
conversation between John Foster 
Dulles and Lippmann that has been 
reported.”

Mr. John Foster Dulles, as you re
member, was considered to be a real 
architect and champion of the cold 
“war. It further says:

“I now quote the conversation 
between the great columnist and the 
American Secretary of State:

“Foster” , he said, “What do you 
think you are going to accomplish

with that thing SEATO (the South 
East Asia Treaty Organisation)? 
You've got mostly Europeans in it 
plus Pakistan which is nowhere 
near Southeast Asia.” “Look, Wal
ter,” Dulles said, blinking hard 
behind his thick glasses, “ I’ve got 
to get some real fighting men into 
the South of Asia. The only 
Asians who can really fight are 
the Pakistanis. That’s why we 
need them in the alliance. We 
could never get along without the 
Gurkhas.”

“But Foster.” Lippmann reminded 
him, “the Gurkhas aren't Pakistanis, 
they're Indians.”

“Well,” responded Dulles, unper
turbed by such nitpikcing.

“They may not be Pakistanis, but 
they’re Moslems.”

“No, I’m afraid they’re not Mos
lems either, they’re Hindus.”

“No matter,” Dulles rep lied ....

Did you hear that, General Haig? 
They’re Hindus.”

This what appeared in the Spectator. 
Later on, they say, that Edwin Meese, 
Mr. Reagan’s principal adviser, re
minded his listeners the other day. 
“The President has said many times,” 
that is, the present President, that 
“he would like potential or real adver
saries to go to bed every night won
dering what we will do the next day.” 
Some potential or real friends of 
America should be these days going 
to bed with much the same thought.

So, I think it is quite obvious who 
is trying to create this atmosphere of 
tension and cold war and threat of 
war in the world today.

I find an item which appeared in a 
local paper, the Statesman, and that 
is what I would like the Prime Minis
ter to tell us whether it has any basis 
or not. The Statesman writes that



APRIL 9, 1981 rule 377 280

[Shri Indrajit Gupta]
the Armed Services Committee of the 
United States House of Representa
tives which visited this country, a few 
months ago—as you know, a party of 
Senators and Members of the House 
came—and according to the Statesman, 
this Committee had a session with 
India’s Joint Chiefs of Staff. The 
Congressman Price reported: “They
Relieve"—that is the Joint Chief of 
Staff, our Joint Chiefs of Staff—“that 
the Soviets intend to move down one 
of these days, down through Afghanis
tan and they are particularly concern
e d ” He said, “The Joint Chiefs told” 
his Committee, ‘that we are very much 
interested in co-operation with the 
U.S.A.’ . Because, they are—apparent
ly according to Congressman Price— 
very much apprehensive that the 
Soviets are going to move down 
through Afghanistan. I do not know. 
These things are published in responsi
ble newspapers and if they can get 
hold of these items of news, then I 
think the House should be taken into 
confidence. First of all, did this party 
of United States Senators and the 
Members of the House of Representa
tives really have a session with our 
Joint Chiefs of Staff? If they had, 
did they exchange any views of this 
type? I find it difficult to believe that 
our Chiefs of Staff have said any such 
thing. These things are published in 
public. Nobody refutes them. It is 
my job to raise these things here. The 
Minister should tell us what the posi
tion is.

Now, last year I had we dwelt— 
tried to dwell somewhat—on the 
theme of cost effectiveness. Nobody 
heie is ever opposing or grudging the 
Grants which are asked for by the 
Ministry of Defence, for obvious 
reasons and this huge amount of money 
which is voted is really required. We 
know that. All that we want to be 
convinced is about the cost effective
ness, that every single penny that is 
voted here is properly and usefully 
spent and is not being wasted. That 
is the responsibility of the Govern
ment. And, last year, I think I was
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supported in this matter by a former 
Minister of Defence Production, my 
friend, Mr. Gadgil who pointed out 
here how, many crores of rupees have 
been spent over the years in trying to 
have the aeronautics industry to pro
d u c e  our own deep strike penetration, 
aircraft. But we have failed. We 
could not even raise its capacity from 
Mark I to Mark II that famous model 
which was called Kanut, which we 
were trying to develop and which has 
been abandoned now. Similarly, I 
would like to know about the tanks 
this year, because we are now in for 
a situation where naturally, it is 
obvious that we have to strengthen 
our position as regards tanks. 1 am 
not saying, for a m o m e n t , that no 
tanks should be purchased from o u t 
side. Some tanks are required. They 
may have to be purchased from out
side also. But my point is that 
should it be done at the expense o f 
negating or writing off whatever our 
own indigenous technology and 
scientists and engineers and all that 
they have developed in this country? 
You can supplement them, surely, 
with necessary imports. Nobody 
denies that. But this tank—a main 
battle tank which we were to pro
duce, an indigenous battle tank for 
our own forces, which has been »  
scheme from 1970 and now in 1981, 
we find that it is nowhere in sight 
at all! Why is this? We are producing 
the Vijayanta tanks for many years 
now in the Avadi factory and I find 
that a journal called the Internat
ional Defence Review which is pub
lished from Geneva has described' 
our Vijayanta tank as: —

“A robust and simple and easy to 
operate battle tank of good mobi
lity and firepower which should 
continue the tradition of the Cen
turion.”

This is what an international journal 
has written. I do not say that the 
Vijayanta tank as it is today is ade
quate for our purposes. We may have
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a thousand or more of them in stock. 
But we were informed here some
time ago that the Government has 
decided to write them off. I want to 
know what we propose to do with 
this Vijayanta.

That brings me to the question 
of Centurions, which is admittedly 
one of the best tanks that has ever 
been producer, not by us, of course. 
We still have 300 or more of them. 
We find this extraordinary situa
tion where a few years ago some 
of these Centurions were sold by 
us, later on it transpired, to some 
gentleman by the name of Mr. 
Michele, who is one of the ubiquit
ous agents of international arms 
merchants and dealers; and, these 
tanks were found to have reached 
South Africa. After all, what we do 
in defence matters cannot run coun
ter to our foreign policy. It is obvi- 
ous. We have sold recently some 
Centurion spares. We decided not to 
sell the tanks, but we decided to sell 
thP spares through this firm called 
Auto Levy. There is a big demand 
in fTiV world today for Centurions 
and the spares of Centurions, be
cause procedures have been evolved 
by which these Centurions can be 
‘retrofitted’ at much lower cost than 
buying new tanks. The Israelis have 
retrofitted about a thousand of them. 
The Israelis have the reputation of 
being good at desert warfare and 
they have been using these Centu
rions which they claim to be one of 
the best in the world. We have 
sold one batch of Centurions which 
later appeared in South Africa. Now 
the Centurion spares. which we have 
sold recently through this firm Auto- 
Levy—i do not know—thev may ap
pear in Israel, which will be also 
against our foreign policy. I would 
like to know 'vtf'hat kind of check or 
control is being kept on these things 
and whether any end-user certifi
cate, which is prescribed, is strictly 
•adhered to.

Today, members have been given 
this book—The Public Accounts

Committee 13th Report—which says 
in black and white that 35 or 350 
thousand items up military stores 
were sold by us for export and they 
landed up in some country for which 
they were not meant! They were 
exported to one country and they 
ended up in some other country. Our 
own PAC has said:

“The diversion of stores t0 a 
country other than that for which 
they were intended—and this coun
try was the same to whom the 
stores were earlier refused on 
political considerations.”

We do not know which country it is; 
it is not named. If this can happen, 
it can happen in the case of tanks 
and tanks’ spares also.

MR. CHAIRMAN: You have taken 
15 minutes.

SHRI INDRAJIT GUPTA- What 
is to be done? Please extend the 
time for the debate or do something. 
Once a year we are allowed to speak 
on such a vital matter, i regret to 
say that this consultative committee 
of the Defence Ministry of which I 
have been a member for so many 
years, is hardly meeting nowadays. 
We do not get any information. 
When and where are we to speak 
or say anything? I am only craving 
your indulgence for one or two 
minutes.

While some people in the world 
are out shopping for Centurions and 
spares of Centurions because they can 
be put to very good use, there are 
some people, I fear in this country 
who are anxious to have all these 
Centurious declared obsolete and out 
of date as quickly as possible so 
that in the name of not being left 
behind in the race of modern tech
nology, we should go in for the m ost 
expensive and modern weapons that 
can be found and which have to be 
bought. And, if you are not buying 
on Government to Government basis.
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then you will have to go through 
gentlemen like Mr. Machele or firms 
like Auto Levy. This thing requires a 
thorough probe, because we are vot
ing Rs. 4000 crores. Nobody grudges 
it, but we must know that this 
money is being properly spent and 
not being diverted into wrong chan
nels. The main battle tank project 
of ours has failed. The aircraft pro
ject also has failed. Are we to be
come more and more dependent 
only on foreign sources of supply, 
when we should be becoming more 
and more 'self-reliant? We cannot 
become hundred per cent self-re
liance overnight. I admit that. But 
we have got a base which other 
countries roundabout us have not 
got. Pakistan has not got any indus
trial scientific or technological ~T5ase 
as we have got. We are much more 
developed. We have got scientists, 
technicians and people who are 
second to none in the world. And it 
is on them that we should depend 
and rely much more than what we 
are doing. I submit that what is be
ing given for research and develop
ment is absolutely niggardly. Much 
more should be spent 0n that head. 
We should have self-confidence in 
our own people and see to it that as 
soon as possible, we cut down our 
dependence on foreign supplies be
cause in the long run that is not in 
the interest of our country.

I hope that the impending visit 
o f the British Prime Minister, Mrs. 
Margaret Thatcher, to this country 
is no going to be made an occasion 
for doing shopping because the Bri
tishers are always proverbially re
ferred to as a nation of shopkeepers 
They always like to sell hardware 
and other things. That is what they 
are busy with specially nowadays 
because their markets are rather 
dwindling. We do not want Mrs. 
Thatcher’s visit here to become an 
occasion for them to sell us Chief
tain tanks. They have made special

Rolls Royce engines for the Chieftain 
tanks to be given t0 the Shah of 
Iran. But unfortunately that con
tract has collapsed because the Shah 
is longer there. And they are left 
with those Rolls Royce engines now. 
I do not want India to be made the
dumping ground via Mrs. Margaret
Thatcher for these Rolls Royce en
gines which could not be given to 
the Shah and, therefore, we have to 
buy them now along with some 
Chieftain tanks. This vigilance I
hope, will be exercised by the proper 
quarters. Mrs. Thatcher’s smiles and 
all that should not make our leaders 
fall into such traps.
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fficft 'jfT t,ij I  I

r t  W'Ti sr 3 r ^ 0̂
|, sfr WR\f^p f ,
^nfi *f «pf |,f3f.;<T rrfa -

f̂tjf sir-' fsrf^'i?^ if&r> «  ir<? 
h'gi ^  f  1 f®  ^  ^  t -

«ff ?Fi  ̂ SfTV  ̂ qTT ~<tl ciWefT % 
*rre w if |it %, m* arfr ni^rfT 
*TT Ii'T '3’h'̂ 'T FTT̂ T «TT cfV»*-
oft^r sft ffTTT ^  W ir̂ T n£f T̂cTT 
t  I ftffarr 5TI3T ^  # %  T* #  ^f/rr 
fa: f fw r  rr  fiTT̂ r, *fr-:
?#f?wfv*r
|tt ^ r fr  *rrf?rcft if ?*
T̂cTT sffV 3?T STTcf tTv %n*T '̂T%rT 

fo  fa?*f Ffrg «  FT ST^#
#3T, ?TV’* n '̂T tffi4 if Tn^T^Tn 
m  I

3R 1971 if VTf^oTn % h’W
p m  srrrf ft, rff
TT-T % farr p-rr qTtf *ff ^ fw <  
«f I *R7R?TI rr;fr-

f w ^ r  «  f̂ Tq-r 1 srcr ^  
'ilfoFoR % tfRf ftpT3T 5£Tlf 
3ff[R #  | 1971 % Sfl? wfeT >3*T*T »mr 
srh farra -̂rrr ?ft tpr «  5 ft 
r̂nr fvrf sffR  % *rr: 1

3%n 3w *r wrrfhTerRf ir ^  
^  ^ ?rqrr qfc? ^ f t  ^ftr
r̂-T'ft f̂^dRr̂ tsr rf3' f%7<7r, e*«r ?r 

^  ^  ^ ^ ?fr vrf^^Tn ^1 5 1 ^  fTT?R
^t tffa; #sfr % ^ jt f e n  1 

srnr t o  *rsr
^ST g-cfvT l i j  I  f r  ^RT“ T gfi fJT-

53m  *T^ vrft^.Trf f  ^ ^  n; ^O v cv » ^
^r^T tjcb- 16 f v r f  «f^ rs r ? n  r 

STV f5RT f , 3TT ^rnirr T̂i
?rq i: ^«r-««?>aR «frv

^ r n f t n  tB 73 T V  f  I Sf^T

% f^nr f i j  vq#  jtr: k vj

^iT^tv fsfrf 5ffi5f ^7viv wr^ ^rif^ ,
*r  s ra tn  * f ^ t  3ft  ri'S ^ jf^  ^ f  qVtJJ 

f ^ i ^ ^ f r  %  | i f  ifin fte r r  %  ^ r« r  

5n?f «Tvflr =2nf^q ^  qr?r«fr-: *r 
% f?TU ^  q'ffqf̂ riTn w'l

q ^ -ie  ^ t#  5,* ^  ?;fr ^  ^if^r, 
gfr f ^  ^ f  ^ c t  g-fh-zrr ^ r  s ts to

? f t : ^^ia'fr sfifr ^,-if ^ f t c r  f , 

a w tf%  ^ f  ^ :? f» fT v  i f  ^ c f l f
v ftt iw t  ^ f^ ^ rr^ 'f ^ t  ^ t f

? ft ''  v ft  ^3T sfWT I

3f|t qSp ^TTfr iT̂ fr ^r ^15T 
f  sfrrr# i f  ^  r ti'RiT ?rr f^r f c 

^?sr f ir # , f̂ r̂ r f^ ^  
s rn r  %  « p t r  i f  ^ rrft^ t ~rfT#  frc fr  
f  ? ftv  ^FTfi^r * r ^ f  ^ e r rf ^ r r r f  "<5#  

? I f̂ |Fci'r?i ?n*rT q'51 *T■> T ^
?rra ^gn* ir  ^ f r r  |  f r n r n r r

^rf TTirrfe % f ^  ■;?; ^^?r 
w  n ^ t , w  3?^: vjt>  i f ,

f j f t r ^  f ,  ?7rjf #
f ^ :  STTrf T T  WiTn T^Tn‘ 1 f R T  f ^
^ ■ r f t  ^ t  3ijT5T ?r s zrre r ^ t i

to giving indirectlyhat gthim—t

5TfT ^ F T  |  f T S  ?ft
^r q-^r ^RTt wfz % w it  x n  
fa ^ s ft  » T ^ r  %  v p p c t %  3 T ^ 3 T
f  WT ^  «T I f^f^oln € : cRTfiQ- 
t  f^T ^  «f55T *r^T WTtr ?TT 2 ^ .  
^  % r̂frTT ^ tit f^T-^T t  ftr̂ r-
f t r ir  ir  ? f t r  ^  ^  %  ? r ^ f t

%  3T5T3T f ^ T ^  ^ r t
% ^  ^ fo  v w h :  xttK ^fa . ^ r
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[jfi

-TTvTTT g?TT ft I ft
J?Tf^ STfr fffT ^tcft «ft I

^vf.-€?f SSi ft ffftiTT ft %
5^  ^  ^  fcr 5ft i^r ft 3h:t 
*rri^ ft %fa«r * r^  % ?t?t ̂ -o
SETT̂TT̂t £  cfT? 5ft ^  £  5T5T5T ft 

q T  5iJT<?T |5(T I
f ^ 3 T T  |fftzTT S T T ^

£^r>rnft r̂t ftr <̂t ^tft 
3ft 4  fa  s m  £
5ft 5f^T5T t  3n ^  t ft  JTT^rtf5T 
^  S fh  Ŵ \ 5ft J T ^ ; £  V TK
srk T̂Tfr <̂ PTT £  STH! ^itR facg
|  ^T ^  s f a  JTT^TT^ ^  ?TTfa 

^  5qr^T ft 5£rr̂ r ^
^Tfft^ f 511RT % 5ITKT ffT, m

57TCT 5gx^t ^  ^  ft
^  ^  ^rz^^z^  *fk ftrfaftc- 
smrfft£*r ^  t o  #  ^  ^  ^  

^  flap *ft T  s f r

wfr ^  ?T#r 1

5f?t fe??r ^ r c r r in :
I ,  f ^  JTsnrrnr *  ffttf f i p ^ r c  
% f a q , * T R t  ffftq T  ^  farr

ft n r̂ i^rt snrfftitcT 
I  ff^^^TFT T‘ TO7T ft I 

1971 ft fjfS  J T ^ m  3H *£TT^ 
^9T*T ^  5ft»T 5n<fi q ^ r  f e ^ q r  f a m  
STT I STffi ^  | fa

fijRRf cTT^’ | ^ ^  rr, 
^  ^  tTff 5gTT T̂Tjft <*ft cTr̂ Tcff

^  ^ f T  5TT T |  I  I

?€ faq  5TFTtf T̂cT | fa 
3*TTTT f<T rn^J ^ d

^ 1 % T fa  ^  Trq- ^ 5fmr
• ^  ft WJfT |—

Sardar K. M. Panikker in his book, 
■“The Problems of Indian Territories” 
£aid:

“Attack from the sea is more 
dangerous to the freedom of India 
than any from her land frontier.”

SSfatr ft fepft sft
3vr> fa?n3j»rT fa  5^t

^  W Rt 5rftt7fr inx  cv

| ^ft ^  ^  ^  
ift * r ^  f> n  ?ftr ^ r  

^  m v-m v  ^  wrt ftt n̂r̂ cT 
r̂r^T ^>n, ^  3ft j?ft WKT ft ^TRT

* r r ^ t ^  i m  i

5t̂ t ^  p i f t  ?rrflf^  ^^fT5r
T̂T T̂̂ FT t  ^ ^ 5T  ^T *ft

^ft Tn^k5T ^TT rirfa
^TT  ̂ ^  %î K f5TrT̂ T 5flft
TOT-mT̂ TT I ^ ^  5rk ’TFTR % 

^  ft 5ft ^rrft 
w k  | ^ r  ^'t m  ft
T̂g-T fft^f I  I ^

t  fa  ^5ft Tt
T̂3T̂  ft WT 51WTT I

3Tfjft7T̂  ^T 5T̂ t ^  ^TPT I
19 50 ft /̂ T̂T Vtft for̂ n ‘M ft

^  ft 5qrrr q m  ^t % far
5r̂  ft jt̂ : ft *rrf ^ ^
jftr trq> ^  fT p̂tt ^  ft
itip: qftft g p - ^  ^ t t  tt̂ tt 5ffk 
q^n: ^tft ^rnff ^t t i 'e i  srra 

f̂rT 1

ft̂ : ^  ^T JTrT^ 5T? ^ r  | fa
?rr? ^ rT̂ r jtt ^
cTJPs^ f  ĴTTTT rnrr <fiW
5ft ftTift 5TH sift ^TTt
spV f^wsrcf ®PTcfi | ^'t 5^r?T
ft sqTCT ^  f  I

sa  % *tf!t ^r sm T 5frT<§rft
^if9R WTT fa  STTCn ?m5TT,c\
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*rror tnrerr, h tct ft mrxm 
srtr v m  ft rm f  fatz ft 
W  a *  % ^ jtrt ^ T cr  sfarr-
fWT | I fa *  cTTf fT  
Sr <rftr <fviTT T̂cft t  ^r| ^  
f t  *TT i f o  T l f  C r> ^
?r *mrf *r *ft sfonfvi* «rjpr 
sr^Trr | vhrdw r ^  
vt% [  f ^  ^  nq- *  3i3srr Cf f 3̂  
^T, f»HT % f t  cTCTO
^tarf «pt iflr  fm rr
'3RTT ^ '*lj>t H
vfTI’df f[, *T'ji^5I *1̂ 1
sflr T *7 $  rft*T t t ^  Vy* i f  f*T  
Sfrt t f tn S w t f t  STiR 3JTTCT
sr̂ TrT I  1 *«fr <rc$ *r f w ?  *
f̂fr "fm ftrr  f t  | 1 *rnrf,

* r * t  ? fh r ^  t o — r f nf t  ^
^  iT?t f̂t^T ^ < a  ^ ;sftf̂ * 

^ d s i  v s ^ t  s m  ^  f t
vsn 3R m  *nr ?fr?fr t t  w t t

v j  m  1 ^tt^ f w  ^
srft apt ctitt I  fa; tht 
rr^. cr<fr ^ rts r | ,  f^ r r ft  s a r R  w r  

imfr, *frfo Sn cffrrT
sfft ? ^ r  tsotr ^

^T^rnrrfv srfa- wrt sm r %  ^ t r  %o
f̂ Ti; r̂nr *R Tft ?  1

SHRIMATI SUKHBUNS KAUR
(Gurdaspur): Defence preparedness
has been a matter of continuous con
cern. This great nation of ours with 
its teeming millions with aspirations 
of peace and progress has been sub
jected to hostility several times. The 
aspirations of our people and their 
rightful expectation, of dignified and 
decent living can be achieved by 
optimum utilisation of the resources. 
But, unfortunately, significant change 
in the situation in the international 
region and particularly the propensi

ties and predilections of our neigh
bours leave us with no option but to 
diversify some of our resources for 
defence. Peaceful co-existence and 
mutual respect for integrity of each 
other and the territorial integrity of 
our neighbour has been the corner
stone of our policy. But the recent 
and the significant development in the 
region around us in the recent past 
has caused great concern. There 
seems to be no doubt that the Reagon 
Administration has made up its mind 
to renew extensive arms supplies to 
Pakistan. In the vastly changed cir
cumstances of the 80s the United 
States Government is reviving the 
policy of John Foster Dulles of the 
50s. That, no doubt, is causing great 
misunderstanding and concern in our 
country. About two to two and a 
half million dollars worth of arms are 
being supplied to Pakistan. In the 
next year that is going to be $5 million 
worth. That must not be considered 
as a mere peanuts considering that 
U.S. normally sells arms to its favour
ed allies at highly concessional rates. 
It is said that arms are being sup
plied for protection against Afghanis
tan. But we must realise that this is 
not so. The major portion of Pakis
tan armies have been positioned 
against India and not against Afgha
nistan to stem the communist expan
sion.

The 1959 Agreement obliges the 
U.S. Government to assist Pakistan 
only in case of attack by a Commu
nist country but Gen. Zia wants this 
treaty to cover India ag well. We 
have seen in the past, not a single 
U.S. weapon was fired anywhere else, 
against anybody else except India. 
All this brings us to the question of 
what the other countries have and 
what we have or what our forces 
have? Details have been given by my 
colleagues of the arms that the other 
nations have and Pakistan has. But 
what do we need? I would like to 
start with the Army. We have artil
lery, infantry to fight the modern war.



Matters under APRIL 9, 1981 rule 377 292

[Shrimati Sukhbans Kaur]
But in plains w&rfare tank is most 
decisive and dominant weapon. In the 
tank fire power, mobility and flexi
bility to the commander is given. 
Some ridiculous proposals have been 
advanced by the soldiers of yester 
years that tanks should be replaced 
by anti-tank system which is cheaper. 
But war in these days is intensive, 
continuous and is fought day and 
night in hilly terrain and in all 
kinds of weather. Anti-tank missiles 
can Are at tanks within range and 
with visibility. That is all. But it be
comes open to enemy fire as soon as 
it moves to another place. Whereas 
tanks can fight day and night and 
have their own communication which 
gives the commander flexibility in 
manoeuverability modify his plans 
instantaneously and seize fleeting 
opportunities in war.

There is an argument that because 
of anti-tank missiles> tanks are be
coming more vulnerable. Regarding 
that also I was reading a report that 
our research is working on a hard- 
pierce armour. Therefore that argu
ment that they are becoming vulner
able does not hold ground, j would 
also say that anti-tank missiles can
not replace tanks. They are comple
mentary to each other. All the coun
tries are realising this and that is 
why we see that constantly they are 
updating them and t h e y  are also 
adding more tanks to the armed 
forces in spite of the fact that sophis- 
cated weapons have been introduced 
in the army.

While on the subject of missiles, I 
would like to draw the attention of 
the Defence Minister to the fact that 
we do have first-generation missiles 
and, while we are o^ the second- 
generation missiles( we should now 
be working on the third-generation 
missiles.

Regarding the Navy, we know that 
gun-boat diplomacy is rife in the

Indian Ocean and that Super Powers 
are deploying their task forces in 
furtherance of their political objec
tives. Therefore, our Navy should be 
strengthened as a threshold of deter
rence. Firstly, the asset of the Indian 
Ocean.is very important to India for 
trade which is nearly worth Rs. 12,000 
crores. Most of it is carried by sea. 
Therefore, we must have a strong 
Navy to escort commercial shipping 
into our areas because it is obvious 
that any nation which hrfs the power 
to interfere in commercial shipping 
can disrupt the Indian economy.

Toe jlndian Ocean is very rich if. 
natural resources and that has also 
to be protected. The exploitation of 
off-shore oil is important for the In
dian economy iand national develp- 
ment requires off-shore drilling and 
rigs which might be situated upto 
100 miles into the ocean which are 
open to under-water and submarine 
attacks. We require Navy for that 
also. Again, for fisheries which is an 
important asset, the Navy is required.

One point which I would like to 
express about Navy is that with the 
advent of satellite the enemy is in 
a position to exactly know, see and 
identify all the bases that we have 
in India. I believe that because of 
the satellite, the pictures are so good 
trnat you can even locate a man or 
a vehicle on the earth. Therefore, the 
air-force bases can be seen. They 
can be identified and, in case of 
they are readily seen. There is 
one base that we have, which can 
be identified but which the satellite 
pictures fcannot show where it will 
be today, tomorrow or in a week’s 
time. I am referring to the Vikrant. 
That is one major base we have las 
an aircraft carrier to our advantage.

Some hon. Members from the Op
position referred Ito the Vikrant as 
an obsolete aircraft. I may inform 
the House and, I think, most of |the 
hon. Members know tfoat the Vikrant
is undergoing modernisation program
me. The sensors and the radars are
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being replaced and some of the 
armament also are being replaced. 
She will be virtually a new ship when 
she re-enters service. Even the deck 
is being modified for the sea harrier 
aircraft. We iare not the only coun
try which is modernising our ship. 
Other countries are also doing it. For 
the information of the House, I may 
point but that even Australia has a 
aircraft like Vikrant.

Lastly, I come to the air force. In 
1971, our aircraft short-range &nd
limited armament capacity did engage 
the enemy and did come out with
flying colours. But this does not
obliterate the fact that there are
major shortcomings. If we want to 
attack every potential of the aggres
sor, what is needed is a deep pene
trating aircraft. We have got Jaguar. 
Bat, as the same time, we have heard 
that U.S.A. is giving Pakistan F-16. 
What is the Government doing about 
it? Are we satisfied with what we 
have got? I request the Government 
to look into it because this is a very 
important aspect and Air Force, in 
modern warfare, has a very important 
role to play. While on the subject 
of Air Force, I would like to say 
"that, like the other forces, they have 
certain disadvantages of pay problems, 
but particularly for Air Force, the 
■wastage rate is 30 per cent, casualty 
rate, even in peace . times is high. 
Special incentives should be given to 
them because of ttie importance of 
Air Force in warfare, so that they can 
fight the war well.

Along with strike aircraft, the com
munication system for the Air Force 
is very important. Therefore, radars 
or any other sophisticated equipment 
that they require, should be given to 
them. I

There is one thing which I would 
like to bring to the notice of this

august House—it is a very disturbing 
thing . . .

MR. CHAIRMAN: You have rein
forced Navy, you have reinformed 
Air Force. Now, please try to con
clude.

SHRIMATI SUKHBUNS KAUR: 
There is a tendency on the part of 
the officers of the Armed Forces to 
rush to High Courts and Supreme 
Court to seek redress of alleged 
military wrongs to them. I am second 
to none in my respect for the courts. 
But we want them to give considera
tion to this. There are certain pro
visions in the Constitution—articles
33, 136(2), 227(4), 310 and 311—which 
exclude the Armed Forces from the 
jurisdiction of these Courts. In spite 
of the fact that we respect the judg
ments, I appeal to the courts that 
consideration should be given to this 
so that we do not set such a trend 
which might be hard to retract lafer 
on. This is likely to erode the dis
cipline of the Armed Forces.

My hon. friend, who was speaking 
a little while ago, was giving an 
example. An officer, in war or battle. 
is asked to go an fight. 95 per cent 
of the time he knows that rne going 
to die. But he gees because of the 
discipline. You can imagine a situa
tion as to what will happen if he 
feels that he has an option. What 
will happen to the security of the 
country if that discipline is lost? That 
discipline is not built in a day or 
two, it takes centuries to build that 
discipline. It is, therefore, requested 
that Government should look into this 
respect.

I conclude by saying that the 
independence that we value so 
much and this great nation of ours 
for which our forfathers and great 
leaders had made so many sacrifices, 
is not safe and secure unless the 
present-day generation also Is prepar
ed to make some sacrifices in their 
material comforts.
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rm  fiw ro  (snsftyc):
*r*rrrfa *Tfter,
*tk * t* tx v* $  ^Tf t  cf«rr 
v z  f¥*r7 ^  qrnff t̂t * r m r  *r) 
^ 7  | ^ r  *r s ^ s r
^Trfr t  I 5f<ft

% 3̂ft fsRTT sprea |, *
^r*r iTT Hi sttt jfft ^rar g i
s t r  5ft fa R $ r  q-frftzrfam  ^ t  % 
f̂TTT rfT^ j f r c r  T ft  f  a«rr 5ft 

^TTO'T ITT ‘̂ T g f t  f t  T f  | -3̂  
JT ^ g '  if 5^  ^gjx % ^rrHTtq 
JT?fET I  eft tr̂ TT tW?fT t
fo  V< #  ’TP̂ TrTT
3**r *t[f ^  I  I

s?<rt Tfft I  f«fr

qffofnPT, ^  sftr JPTfrPT
*r>ff ^  Jr to to t  
i f  5fr*r 51 nr 1 $  ^PTfRrr f(—  

Vo f t  ^JcT^T^ ^TM ft*ft,

*re ^ it7 *r^rr % err%
qrt ?ft?% =pt t p t  ^  f w  1 

jpk. 5ft s n p rrfa ^ rp r  j t t t r t  

% 3 3 %  s ^ f e t  if  ^ r r *  s r t o  

??Tf«rsfT 3r ?rq^fi ^rq ^ r f ^  ^  1 1 

5ft tttitctt t  ^
t  1 sff.T if  ^  " fo r tr rs ft”  

^ s n ’-arer t  f^^TTrt W?rr^-Tin»- fo -  

wt ^  |  1 ^

*T f*TT̂  *33? if |, JT «ft ?T*T %
*>*$ if | ,  ^  * m l v r  % 7 5 ^  if

t ,  ^fta <f>T fcfŝ cT q-T | 1
T̂T tfPT 5TFT * !

sT*T t ff *rr̂ 'r̂  sr?r | srfr s*r 
*r>farfa ^ W  %
f a *  ^3 I  *f>T ^ r  t |  I

fo f^TRf ^ r 7 R t  far i\ 1
#  r̂rq* ^ t e ?tijt ¥^r t̂rt

^rrgTf f«P ^rrr ste?i

fiT 3ft T5TT t  *Tf
T̂*T«T»T 3 7 9 3  fTTte ^  ^T ^

i ft*  ^ 3f ^mff ^ 5t j  2 2 5 4
f iT tr  trcrr tpt^f % fatT

9 6 6  5FTt¥ ^  ^  | ? f t r ^  qrr

2 9 1  ^TtT 

|  I S5T ̂  5ft 291  * T t f
^ T  ^  I  it 5TI

»rrt frr ^  ^  5ft¥ f ^ r

| I ^ S5TTT % JTTSqiT ?T
% 1HHT ^ T T  fw> f a
srt ^r^r 3 , 0 0 0  ^=r r̂

5^ 7 ^  5i^t tsffa 20

?r 2 0 0
f^TT

^  T| |
*t ^  q f>  5fr^ f  ?tV^^  ffi-q 
?ft*r | sffr mq1 frt w
fTT 7 aT ifr T̂ cTT |, 51 
i f  cT r^ R  % 3TO5ft KT7^^> f^ T
wt»T ar»rr^ ^1 g r f t  if  5iT̂ r
|, irjft qfVf^arfrf if  5\^r *TFT ?r

f? i f.’r 3 7 9 3  %>Ttf ^

«ht ~ m  |, ^^rif

?r 291 -tfTt? ^q%

?TFT% frt f?WT t  1 ^
P̂TSTrTr f  f?F ^  |

?ftT?rnT^t f̂ firsrcT if -nfifr 
fft  ^fT^T ^rffcr ? ftr  ^T, jfttfnT
^ t  5ft T5TT Tl * f«£  ?r f ^ R e :  f<friTT

c

51T t^t |, fT^riT '̂1 ^

if g r ^ r  d iffe r  sftT 5̂  Trsr^f 

fTT^T ^ rffo ; 1 ^ F t  m l  5T51^
qrt ^r^qqrar | 1 

rTqT qflg- SFT 5i^f a^: J T i^

|, €to  w
^  «TT̂  if tr r̂ fVq\j sft ?fr-r ^

qrii€t 3r W i c :  if v ^r  «rr f ^  

^ r r t  qra

i r z R t ^  5Tft «r ?ftr if
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|  fa? *rrsi stptto^ t

n  vs\ tft srore | 1 t  s tortt
f  fa  faf^-T 3r t f t n ? T t -  

^  m w ^ r  t
t r i r r - ^  JT^ r̂f ^  f̂ rcr

Sfft !TTTOWT iT^nr TT
?t>t  tnr^mr m w w r  *?« q%  
^  •

Wmfa JTf><«l, ^ 1^  5RrfI?ff
^  q7i^t ^  f l  | *rft??T t
sirr ^  m&m % ^  ^ft ?r ^  

3?^TT ^TfaT £  ft? Stuff V  V*rr 
?, f t f  f^TW |, 

-7^ if  *ft $ ®  f ? <'fT t ,  n^fi 

^?r ^•T 3?T SZTFT sRNRT ^ H T  I 
r̂«fr fpnt rnp r̂rsfr ?  ft? 

*r*ff if *rgo srsm
r̂r t^t | ?frr srnff cn% « r ^ r  *r 
ŝfr*r if 5fr t|  |, fTf ^ 'i  ir 

njTT ^ I ^qTvnlVf? ^ ft> vJi«r ^ 1  
?rr^n^ fsrr t  ^ r  t**?
nT'TJ f*TP!T *7f ?TRi | ft: ^ T R
sfK  ftr ffR  ^  f r  <?fr^R ^  f ,  

tf1 iT̂ fr qfrf^«rfTr if  ^  qTsrraV

^1 IT5W?, ^T^IST 3FT ® N
% f^nrnr if *ft f  %ft^r 

jflr *r*TFTr*ff ^r snngK ^ ft  f* 
qTcST t  I T? ^  I  I 

|, f̂l
^t*t | ?ffT £  s m  sft *r?r?fr 

f i  fw cfr |  s fn  f .  ?ft f * f t  

sftr s?r wt ^ R T  *PT ft^FT ^ r  

*T fTTcT̂T f̂» *t?l <U1, fpT 5FT v m  
^ptst ft. ^  ,̂i ^  5tt i |  I ,  
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^ft Cffs^f? %PBX 3^ ft?W

w f t ,  i^ n ^ r, i f  ^  f ,
#  f ^ w r  ^  ft^r :

Four hunderd Scheduled Caste aad 
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?ftr ? r ? ^  v  ^ 1^ '  #
ft.«n^r f^rr, t t l i R  t

1 ^  r̂r *n?raT
|  1 * p ff  f r ^ T ^ r  f t m r , ^ r  i f
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?t»r 400 t̂ Fq-̂ T̂ r , ?frc ^ «fr 

5cf'rr c.

vftx ^ T r  $  I  fw i^ r
3F7T I ,  eft ^ r  ^T W ^ a r ^  I  
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% T̂W'TT̂ tT̂ ', q̂rq'i 
% TPT TC *ft 7 #  I 3TEFT 
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wrf*rr f 1 q̂ t gfkrrr 
*ft t sfa: qift %*fa9H sft qricrr | 1 
^  n̂r q̂ t T̂cTT | 1 
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| 1 t o t  | 1 itsf
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q’^RT qr̂  1 5sr«ft ^  qq̂ r 
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r r  % ?r«rnl qw ^.^1,



• 

301 Matters under CHAITRA 19, 1903 (SAKA) rule 377 302 

t<f � �fr� m �r � � 1 �ij"'r 
'iffiIT cf,1 � t "imirrli � cf,1 
� � � � �{r of"{cffi � }rt�.; 
Cffi:f m� i <l'R � ;;'t<:i;u � � 
���a-�� �m"'r 
clfif"!ITTT �"f 'i><:a- fer. � � i �i'TT 
it � f'P°cii'fT i'I' �;r � � �?ll'T 
� m- � cf>� ;;jf c;;.: cf � rn ? 
�.;·'ln mi:r �-1i�� 'P°-.: m �. 
f<r.m �th: � � :a"rfcfil w m � , 
qt.f �R ('iili :a",J« <i7flf cITT:ri't' i ofT� 
;;ft J;l'fq' .1�ift �' f-RT tri� ffl, 
�<F' � cfi"T cfll'T �1-TT, �· G'.: !,'.ll'f",f 

f� <i"in: f·i<l>Ts1· Gl"hi_ <.. <i";·(a- � � 3Tcfi" 
;::r�"f � 1 � Gfr� if mqq;'\ f;,·lfi:fll' 
fi' :g 'c) <ii�·r "iTf�ll" I 

<:&Tr li?rm"ll' e;.r � <li"T �e:rr ir 
�el" t I 1:i'Q �i ��f( ll1lffiT � I 
�.r G"rfuli'rii'c it �F,· � qrcrr � 
al <fiB: f��T �Tm � f:r; � � <Fl" 
�lffr � g""{ �I �'1 c.i'rra Wcf>1 
oRiTiIT �'<Tcf ;;@, "3f� ,r@ I � 
�Rm �"i ;::,"@ � I � �"cfi"ITT t f<l; 
�Rm ;; � I � cf>1{ ;f1� f�� 
it' �r ITT) �en i if�ur � f�ijcf,1 
m1:f :-:i-� cFiT•,1 �ff � �of � 

<n'll ilil fm;r "licil � I ffi � 
;;i,n�r �; ;;rrR:"o;;<-i 'J;i",3'mr 'ii; f.iifi<i·a-
�a- � f;;;i{ii::i �,i·<ITT �� tf�i flr<1' ;;jfITT 

� � � sriiT( �r-.:r "iW �m cf,1 
q'ITT "i�·cfi �efi t � it �r ;;i-11: 
f� �T 'lfr I cfi '1Q ;;;r �rft "iW 
� "(�j �I J;l'T"( �"( � ;;f"j >ITT' 
� �' ff.!- fq-� m 'lft � � rfi" 
m1:f <lil{ �i reT cfi-iTlf -ifl q'R� 

ctn <t>ill' cfi'=t I � � m1:f � <ITT 
if� ij' ;:r@ oRfFi1 � � 
� � � � a, � f<fi' �� 
',i,16<!.l-i:tl( cl1 � ffi W � I 1962 

i;t 1F" �T � 'lln:('i �� �i irc!T 
rf@ <ln· � �r il«T �Tu �� �; . � � .� 

iftz �� �'-Fi �q � f�i:;-r mi: � 
�<.fil �'!" � f� I al WG" G"rful:rr
l'ic � � <!fr, �-Gf q-1f�fc<.fi<1" tTrc"fGr 
� �r <li'r t:i;efi" �"f� rnr crrr � 
;;ft '=iT"i :S-Fi <i";-J" c,fl:i" ;:;-;'t sifi �;i f<t; 
CFiT ,f� �l S:fi �' c!-7� cf.i� �tc.l"'I I ( 

a'i ;;@ q-;::rq- w � �rq �ir f<F 
��"firn: �;firfo � I �fof;;, �'lft 
�·li �ia � � � f't: ��<f>i 
-.io<fi Qr .;{f g{ 1 '3"�iii:'i <foci', ;,·�r 
�.fr ,;th: �r '1>1{ <f;irif �;,wt <i�"f o1 
� s,.-t 'qw· �i�r -.:�· , 

.--;�· f�,if Sf .'iTG°: : 1cFifQ'::r"<: ,:rf-.:rfu 
<!fr cri;_;; � � I 

,;r": �Tlt fo�r:-� l'.\Hlv.1;ci' : >,fef.: Ta 
;;ff �- qi"B:T fcr, ;;@ g{ I Q ?' z'fl 1'if1,ll' 
;,·{t ,fl.fffqi �p:r -z;;'fi ::i�::: �r 
�I 

�;:;fi mcr <i'� t Fr. � � iifT elf; 
5fc,:rc;; lJ"iii:=i -itf'(c' t ;r;ff!:7Tt en: � 
-i:tlf� �11: TR�T � �1un: (,""( � 
�T W0 I mG" "i;;Gr crrif cf.i �� 
�-lT f<f. �i, f-:i_;:;rm �: cfi:; T ,:;-� � I � 
<f!i"T ii �T � ? •-,Ti 1f'if qq- �T 
a'(\'f. fl" ffft ·w:r � 7 �r;;; er;:;; ,r,c:
frn�':il' mi: ;::c:p:r--• .:rr ;:f1fs � 
� lf. �r ,--l,lfi 1 l!;=-f.i <.iferm- n 

::re: 'i:r': Zc�G°q ;;f :: C'- '!;"fi" c:;i'fpjfl(' �i 
� -inmr � ,;ih: tt:r ,;;;:-.=q Q'1 ,;;;.: 
'!G'�lT � ;:{ I �Q �T � I 
ip:f ;;�cteicIT <li"r .fi fa· � mun: en: 
m-G"ifi'T 'lur �i;r � mur<: G"� 1{� 
{51'1'<1rfT -i:tlf� I 

�f��,; m'WI· +l. �i;;r �-:i: G'T<-id- � 
{C,.,f'l�f�-c:-D .rfl� �-J;l'� 1.fi"T ;srifl 
mfir<IT lT q'l,: �· <fi'T � � I 



303 Matters under APRIL 9, 1981 rule 377 304

* f w  n  srpT/wffa&fr ?rr̂ cr*ft 
^  w *  * t  ? v ft 

fatm m&r f  f r  ^  fo*rt ^r  

^  ^Tf ? <n t  
*f 'Pq'fr ^r^fr g fa  ^ f  <f«f?
^rt T̂fM1 ^r 5RT*r?TT | ,  ^ r  

tw *r ^rnr^rr f<r ?<r% *tpt |,
f<rr :̂ $ m  m zfft ^?r v t  *r*jfe *ft
^rrfTr |  *r>< *r<? ?ft ?r$f ^  

f a  T̂ Tf % w ***)■< < f htPp’ 
=*t* 5 t t j?  *ft ct<  ̂ m i  *r w  i 

*rpr?r q-fw w  |,
'TrHpfTTT *rh: it*  rrhvrri n*rr

if^rr v z  %rnr «r* x $  1 1  ^rf*rr 
*r<tfrr ^if?r?r •*$, % c tr
T«rcrfer f>r'r fa«r%

r̂f cfr *r in W\ «r# ^ 5  «rn: ^r 

*a\-m srr <r< -<fr |  1 f  

Tfr fj far f-rc 7< cTcfrq- 
*T5 ^r TTR^r ^ < r  Tfr |, *ttc<t

wrlta- ^  f r  ^ \
vfe i q i f  JTrmirnfr iWt |  cf) f*rrft 

* k ^ r  ^  ^ 'r t a  fo  trf -̂qr 
«tt ^ f q ; ^  *  *rf ^ 3  n# 

* r k  fr  f) 1 f i f ^ i  su-tr srfr r̂ ^ r t  

^  ^  ^  M̂ r
«t*ct *t *rfc vjs f i  f f  r̂rnr ^  ^ 5  

^r JT^r^r tfr ^ -rr Sr *rlr ?fh: 
ccrcr 3T*rsr ^ % ^r*ro

 ̂ ffrrft jfrfrr fr-ft
=*rrf^ 1

?r^t % gT«r f̂m r̂rT f̂t t  
T̂'T’ft srrn ^ ?ftT #

^Wcrr f  f+* ?rr^  sr-rsrn; t?r ^

f W  ^1 tf’T-T iff  ^ f  ?Tft f̂ TOT 

* 1

SHRI AMARINDER SINGH 
'(Patiala); Six, I rise to support the 
Demands of the Ministry of Defence.

1 Sir, in the course of the last two 
days' debate a considerable amount 
has been said over global and regio
nal imbalances. I would like to raise 
a few points concerning the security 
of this country. First, Sir, China today 
has built up a very sophisticated 
nuclear strike force, secondly, the 
establishmed with the announcement 
Pakistan /US axis has got more firmly 
of 400 million Defence Aid to be possi
bly built up to two billion over the 
next few years; and thirdly more 
significantly Pakistans race for a 
nuclear weapon.

Sir, if we are to contend with this 
build up in our neighbourhood, and 
if we are to combat any military 
adventurism in the near future, then 
firstly, I think we must build up con
ventional weapon superiority over 
Pakistan, and secondly, in view of the 
Chinese nuclear build up, and Pakis
tan’s race for a nuclear weapon, India 
must consider whether we too should 
accept the nuclear option.

As far as conventional weapons 
balance is concerned, a considerable 
amount has already been said, in this 
House, and the Press has been carry
ing this for some time. I would only 
like to say this that we know of the 
sophisticated fighter bomber aircraft, 
which has been mentioned, Pakistan 
is likely to build upto five Squadrons 
at this. In addition to this, it is 
manning four squadrons in Saudi 
Arabia and with the Defence Agree
ment that exists between these 
two countries, if ever we have a con
frontation with Pakistan again, we 
will have to contend with nine squad
rons of this sophisticated aircraft, 
which is giving them a very formid
able strike potential.

On the ground we are told that 
they expect about 200 tanks of the 
M-60 type, about one Brigade, Sir. 
That seems their current plan. This 
is also likely to further increase with 
the additional aid which they may 
get to two or three brigades. If they 
have these formations both in the air
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and on the ground, then we are go
ing to be outgunned both in the air 
and on the ground. So we must to
day consider how we can possibly 
combat this threat, where the wea
pons should come from, and what sort 
of weapons are required. We must 
not consider the cost factor as the 
defence of the nation could be in jeo
pardy. We should look for the finest 
tanks and the finest aircraf to combat 
this threat and we must then get 
them.

As far as the nuclear potential of 
our neighbours is concerned, we are 
aware of the Chinese build up. We 
know that today they possess about 
149 missiles both ICBMs and IRBMs, 
which they have got deployed and 
they are further adding to their ar
senal. We also know that all these 
missiles, that they possess can be 
redeployed and be within striking dis
tance of our country. We also know 
that Pakistan is likely to explode 
its nuclear device sometimes later 
this autumn, and very shorly after
wards it can develop its own weapon. 
This, Sir, is the nuclear build up 
around us.

We know from the past both in 
1965 and 1971, of a direct threat of 
Chinese intervention, in aid of Pak
istan, and now with the possession of 
a sophisticated nuclear strike capabi
lity this threat could be even more 
significant in the future. Let us take 
an example, Sir. Assume we are at 
war. We do not want war with any
body. We have always stood for 
friendship with all particularly our 
neighbours. But we have had to— 
four times in the past 36 years— 
call on our Defence Forces to defend 
our borders. Sir, can anybody guar
antee there will be no fifth ? If there 
is a confrontation and we are engag
ed in a conventional battle on the 
field and in that battle Pakistan is be
ing defeated, and if they possess a 
nuclear weapon, do we seriously be
lieve that they will not use it. I go 
one step further. I say even if they 
do not use that weapon. Suppose they 
just make this announcement that the
'‘Indian Air Fore has been bombing

us for the last ten days and we, in
tend day after tomorrow, to drop our 
bomb on a city in Northern India .** 
That is all that they have to say, Sir. 
Can we understand the impact on 
the morale of the nation that this 
statement is going to have on the 
morale of the Army in the field? 
Half our Defence Services come from 
North India. Nobody will know which 
city is the target. What is the im
pact likely to be on their morale, 
knowing that their families may dis
appear three days hence? This is 
something which we must seriously 
consider. If the Government feels 
that a nuclear threat is probable, or 
even possible, we have no alterna
tive, no matter what the critics may 
say about this programme we must 
have no weapon. Many of them will 
raise the moral aspect, many of them 
fill raise financial implications, the 
cost factor etc. People are going to 
talk about world opinion. We must 
consider the strategic necessity of this 
programme. This is something re
quired for the defence of the country. 
When the time comes nobody is go
ing to come to our aid. Each country 
has to decide what is required for the 
defence of its people. And that de
cision, Sir, must be made in this 
House.

I come now to another aspect which 
has been showing a disturbing trend, 
and which is a matter of concern in 
all the three Services, that is, our 
junior leadership. No Defence Force 
can sustain itself without a regular 
and, constant flow of young people 
who can be trained to be junior
leader today and who will later on, 
occupy senior positions. We today 
find that we are not getting sufficient 
quantities of such men, and that too 
men of the right type. There is a 
reason for this. It is that the De
fence Forces do not offer enough in
centives in their pay and emoluments, 
and in their service conditions. It is 
a disrupted life and there are various 
other factors also contributing to this. 
On the other hand, we have the pri
vate sector—for instance. The private
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sector offers better emoluments. So, 
you find all our brighter people going 
there. They get the glamour by join
ing the IAS, IFS and other such ser
vices; our young people prefer to 
apply for these jobs. Right down, at 
the bottom rung of the ladder you get 
them applying for the Defence Ser
vices. Therefore, Sir, we must get to 
the ioot cause of this.

Today we are recruiting youngsters 
whom we are training up as our 
junior leaders. They are going to be 
the future leaders of our Defence 
Services. They are going to be for
mation commanders; and eventually, 
30 years hence, they are going to lead 
the services in the country. If we 
are not going to get the right kind 
of person now, you can understand 
what will happen with the way the 
world is developing, and the complex 
situations that are developing, you 
can understand what then is going to 
be our fate in the future.

Let us get to the basics of this. 
Let me give you one example to 
illustrate my point about the salary 
and emoluments. In 1947, a captain 
was getting Rs. 450 a month. Today 
the same captain i3 getting Rs. 1,110. 
But the value of the rupee over this 
period has fallen to 16 paise. So, in 
real purchasing power terms that 
officer is not getting even 38 per cent 
of what he got in 1947. In addition 
to this, he has to pay for every con
ceivable thing—his accommodation, 
his clothing, electricity, water etc. We 
have got 11 lakh people in uniform;
10 lakh of them are other ranks and 
JCOs; they get everything free. And 
their salaries, over the 1947 level, 
have been increased by 350 per cent. 
Today, in the officer cadre, as I was 
mentioning, we are down to a stage 
where t h e y  don’t have any p u r c h a s 
ing power. In addition, they get 
nothing free, they have to pay for 
everything. Sir, we must give proper 
incentives to our youngesters to come 
forward; and the only incentive is 
that we must review the salary and
allowances structure. I realise that in
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flation is not restricted to the Defence 
Services. I am aware of that But 
the nature of duties in the Defence 
Services are completely different. For 
example, nobody knows how long he 
has to live.

Take my example. I am a porduct 
of the National Defence Academy. We 
are called a corps when We join. We 
are then split into various squadrons. 
In my squadron, there were 18 of us 
when we graduated. Today we are 
only ten left. This is my meaning of 
an insecure way of life. Of the 20 
years an officer serves, for anything 
up to 12 years, he is in a field area. 
All these things have to be consider
ed. Pay and allowances must be an in
centive enough for our currently ser
ving officers to stay on and youngsters 
to come forward to join the Services. 
This is a matter which I hope will 
engage the attention of the Govern
ment. Serious thought should be giv
en to this, because the whole future 
of our nation could some day be in 
jeopardy. 1 would like to mention 
first two points regarding ex-service
men. I come from a State where in 
every village, and every house in that 
village has either somebody who is 
serving in the defence services, some
body who has retired from the defence 
services or somebody who is thinking 
of joining them.

Today, there are 70 lakh ex-service
men in this country and we are told 
that 60,000 retire each year to join 
this large number. Today, Sir, there 
are two matters which engage the 
attention of the ex-servicemen. One 
is rehabilitation when they retire. 
The second is the pension structure. 
For the last 30 odd years, we have 
had a Department of Resettlement, 
but the entire emphasis of that De
partment has been concentrated on 
getting individual agencies, helping 
them to get engaged in small scale in
dustries or sending them to the Nico- 
bar Islands or somewhere, for resettle
ment. But this is the first time that 
a practical scheme has been put for
ward by them, and that is pre-release
training—training our soldiers six
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months before they retire. So far we 
are considering sending them to the 
public sector industry so that they 
can learn a trade and then be releas
ed from the services. This is a prac
tical solution. I believe that this 
scheme is starting from this month. 
Two thousand people are to be sent 
to the public sector for this purpose 
as a beginning. I would like to broad- 
base this further. I would like the 
Government to consider a legislation 
to include private industries as well 
The members to be sent to any indus
try could depend upon its turn-over, 
and of its employment potential. Let 
us get them in there. Sixty thousand 
is a large figure Sir. Let all indust
ries take these people in, and train 
them in trade. I am then sure that 
most of them would be absorbed by 
their parent industries. All those 
who are not absorbed, will emerge 
qualified people. When they come 
out they cr.r, b? given opportunities 
of preparing schemes. Let them pre
sent those schemes to banks and let 
the banks treat these schemes on a 
priority basis as they do for certain 
other sections of society. They should 
advance loans for five years or six- 
years at a concessional rate of 
interest.
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I think if we could do this, if we 
can include the Private sector, if they 
could train these people and if the 
banks are ordered to do this, then the 
great resentment which is therein 
will certainly ease.

The second point is pensions. Six 
times pensions have been increased 
since 1961. 1973 and 1979 were the 
last two increases. In both these 
cases the quantum of pension was 
increased considerably, but applied 
only to those people who retired 
after the 1st of April of that year. 
I will give you one example to ex
plain my point. A  jawan who reti
red, say, in 1961 or 1962 gets a pen
sion of Rs. 25 per month. A  Sube- 
dar with 28 years of service gets a 
pension of Rs. 104 per month. 
Jawans who retired after 1973 get

a pension of Rs. 149—Rs. 45 more 
than a Subedar who retired in the 
previous year.

They came to me often, Sir, and tell 
me that they have served for 23 
years. From World War II to 
Kashmir in 1974, in China in 1962, 
in Pakistan in 1965 as well as in 1971. 
They ask me, “whether their services 
to the country are in any way less 
than those who have retired later 
on?” I cannot give them any answer’ 
Sir, because I agree with them. 
These old soldeires have served "this 
nation most devotedly. Many of 
them have given their arms, legs, 
their whole life in the services of the 
nation. I think this is a point of 
discrimination and should be u r g e n t 
ly considered and done away with.
I am speaking about those who ret
ired and are from a small Indian 
Defence Service which existed pre- 
1962—the number of them would not 
be that large. People who retire to
day and onwards may be 60,000 or 
70.000 in the years 'o come, but this 
number is very small. They have 
dedicated their life to the service of 
this nation and I think this matter 
should engage the urgent attention 
of the Government and something 
should be done in this regard at an 
early date.

SHRI UTTAM RATHOD (Hingoli): 
Mr. Chairman, I rise to support the 
Demands for Grants of the Ministry 
of Defence.

Yesterday, when Mr. Atal Bihari 
Vajpayee spoke, he referred to a sen
tence from the Report of the Ministry 
of Defence for 1980-81. He read out 
a sentence: “ The developments in 
Afghanistan at the end of 1979 were 
a culmination of a series of inter
connected events.”

He wanted to know the events- 
I will tell him the events.

AN. HON. MEMBER: He is not
here now.
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SHRI UTTAM RATHOD: Let him 
•not be here

SHRI R. K. MHALGI- We are 
Jiere.

SHRI UTTAM RATHOD: Think
you. In a recent book written by 
Mr. Mahesh Joshi on Assam, “ Indian 
•Conflict” , he has mentioned, “China 
in Tibet, Russia in Afghanistan have 
equally common, comparable and 
compelling interests to defend. The 
Chinese occupation of Tibet in 1950 
was to make the Russian interven
tion in Afghanistan so much inevit
able in 1980. The movement of poli
tics is very slow and it is therefore 
conceived through cause and effect, 
in myth and mystery.”

The Second World War has done 
so many good things. It has given us 
a new vocabulary, which added ‘cold 
war’ , ‘limited war’, the ‘general war’ 
what not. And it also created the 
super powers. And, according to me 
the super powers are only the five 
veto powers which are represented in 
the United Nations Security Council. 
And these Super Powers actually con
trol the politics, economics and 
everything of the whole world. Their 
alignment may change from time to 
time, but one thing remains, That 
they do not allow any country—any 
non-aligned country, or for that 
matter any newly independent na
tion—to come up and remain out of 
the gamut of these people. That 
reminds me, of a tribal recreation— 
sort of recreation that is followed in 
my area. We call it a cock fight. 
When man has almost finished fight
ing between himself with his oppo
nent he thought of a different thing. 
And he thought, *let us have a cock 
fight.’ So he got one cock, he fed It 
well and when the fight was to be 
arranged he saw that some blades 
were put to their legs and the fight 

- was arranged. To day these five 
Teal Super Powers are almost indul
ging in the same thing and they

'h ave made it impossible for any 
non-aligned or even the newly 
independent nation to remain out of 
their camp. And that is why I 
think it is for India which realises 
that it is time that we must alert 
all these nations which are free and 
away from these Super Powers. We 
all know' that India is almost en
circled by countries which are not 
very friendly to us. My predeces
sors have already spoken about 
China and Pakistan. T need not re
fer to it. But there are certain coun
tries whose freedom struggle was 
almost helped by us, like Indonesia 
and Eingladesh which are not 
very friendly with us and a time 
may come when it will be difficult 
for us t0 protect our integrity and 
sovereignty. And as such, it is 
essentia] that we give more atten
tion to our Armed Forces and 
equip ourselves well so that we can 
retain our integrity and sovereignty.

15.55 hrs.

[Shri Chintamani Panigrahi in the 
Chair]

Yesterday, when Mr. Sukhadia 
spoke, he spoke about the Defence 
expenditure. He said, 3.5 per cent of 
the total GNP is being spent today on 
defence, j think our Minister of State 
also said the same thing. I may tell 
you that the very calculation of GNP 
is not correct. According to me, the 
GNP comprises of agriculture, which 
forms nearly 50 per cent of it, 10 per 
cent services and the rest is industrial 
product and so 0n. You must have 
seen that during the last 33 years, 
agricultural production has been 
undervalued throughout. We have 
been raising this issue here over and 
over again. During Mr. Chitta Basu’s 
resolution which wanted the APC to 
be restructued, we spoke about it. 
Somebody spoke about it when the 
demands of the Agriculture Ministry 
were discussed last year. But nothing
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was done. Our GNP if we calculate 
the reasonable remunerative price of 
the agricultural produce, our GNP 
would go up by 40 to 50 per cent. 
That means instead of 100 it becomes 
150. Now if you calculate the 
expenditure on our defence, you will 
be shocked that it comes to 2.4 or 
25 per cent. That is all we are spend
ing on defence. But even about that, 
there are people like Mr. Bagri who 
complain. I am really shocked about 
it.

Today we are producing defence 
equipment through our factories. We 
are purchasing some of our defence 
needs from countries which have 
friendly relations withus. While doing 
so, as Madam rightly said last year, 
we are not depending only on one 
country. We are trying to have the 
most efficient and also at the same 
time the cheapest equipment which 
will serve our purpose. In a way, it is 
a good thing. But are we going to wait 
only for this? A time may come when 
they may stop the supply to you. 
They may try to stop the supply of 
spare parts. Has it not been done in 
the past? It has been done. So, I sug
gest that more emphasis should be 
put on R&D. The HAL which was 
started in 1944 should be asked to 
accept the challenge and produce the 
aircraft that we require.

MR. CHAIRMAN: Please conclude. 
You have taken 10 minutes.

SHRi UTTAM RATHOD. We are 
discussing the Defence demands. A 
soldier is expected to fight to the 
last. Let Parliamentarians speak to 
the last!

Defence matters are treated as a 
great secret. Last year, Mr. Indrajit 
Gupta said that it should not be so. 
He also quoted the practice in UrK. 
and the strategy they are following.
I would also suggest, please tell us 
something about our_. defence per
sonnel, our defence preparedness and 
our research that we are doing so

that we will have a feeling that w e  
are really equipped and we can 'de
fend our borders. Otherwise, it hap
pens that when one comes across a 
book like Himalayan Blunder or Un- 
jought War, one is completely dis
illusioned and one thinks that even 
our great forces on which we depend 
for our security are playing some
thing which is not expected of them. 
I feel that a National Security Coun
cil on the US pattern to advise the 
Government should be formed. In 
this National Security Council, we 
should have retired members from 
all the three Defence Forces, some 
scientists, educationists, persons who 
have knowledge of foreign affairs and 
other people who can contribute to 
the formation of the defence policy 
in this country. If that is done? we 
would not be depending on the 
bureaucrats who are likely to com
mit so many mistakes. May I tell 
you one example? In ‘Himalayan 
Blunder* the author has quoted one 
example. That was when China occu
pied Tibet. They called some civilian 
to give a talk on the occupation of 
Tibet. While that man went on giving 
the talk, an Instructor who was a 
soldier, happened to ask him a cross 
question. Ultimately it became Im
possible for the civilian to reply. So 
what I mean is that do not leave 
these things to bureaucrats and poli
ticians only. These are the two sec
tions who think that they know 
everything. They are likely to com
mit some follies. Thaf is why, I sug
gest that there should be a national 
security council to advise the Govern
ment.

Lastly t I would like to refer to the 
speech of Capt. Amarender Singh. 
He spoke about the benefits, salaries 
and emoluments that are given to 
soldiers. I know that it is not pos
sible for us to give what the US or 
UK forces are getting. But at the 
same time, we ought to know one 
thing. This is a country where 45 per 
cent of the people live below the



poverty line. If you know that fact, 
you must be able to adjust your
selves in what you are getting. But I 
may tell you that the Government 
will give you whatever is possible. 
Do not think that we are going to 
leave you like that.

r

About ex-servicemen it is only 
during the war and for a week or 
tw0 thereafter that the state Gov
ernments take keen interest in them. 
After that they forget about it. I was 
associated myself for nearly 22 years 
with the Legislature, j know the 
working of the States. They com
pletely forget them. So, the Central 
Government should fix up responsi
bility on the State Governments so 
that these ex_servicemen are settled 
in life well and care is taken of.

SHRI C. T. DHANDAPANI fPol- 
lachi): Mr. Chairman, Sir, at the 
outsett I would like to say a few 
words about the Report which is be
ing discussed now.

There was a time when Members 
used to resist and oppose the increas
ed allocation of funds to the Demands 
o f the Defence Ministry. Now the 
time has changed. No Member of 
this House has said about the increas
ed allocation of funds towards def
ence expenditure. From this we can 
come to the conclusion that all the 
Members and the entire nation have 
a feeling that our defence forces 
should be strengthened adequately.

The Report contains the policy of 
the Government and circumstances 
prevailing in the neighbouring coun
tries. The Report talks about the 
military presence of great powers in 
the Indian Occan and in the Gulf 
Region. At another j)lace, it points 
out the bogey that is being raised 
by our neighbouring country on 
Kashmir issue, which has already 
been settled once. Again this Issue
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has been raised by a particular coun
try in the international forum for 
which there is no justification at alL

Coming to the performance of the 
Government, specially the Defence 
Ministry( a Committee was consti
tuted to do some future planning. As 
far as India is concerned, we never 
bothered about increasing the strength 
of our defence forces till 1962. Then, 
in view of the Chinese aggression, we 
had to augment our strength consi
derably to defend ourselves. The 
Government prepared a five year 
plan( which will be over by the year 
1984.’

In the matter of research and deve
lopment, Government have made 
some progress in the modernisation 
of our forces by inducting sophisti
cated weapons. The industrial units 
managed by the Department of Def
ence Production have also done very 
well.

The policy which is being pursued 
by both the Ministry of Defence and 
the Ministry of External Affairs is 
that we are not in confrontation 
with any government. We stand for 
peace and tranquility, not only in 
the sub-continent but in the entire 
world. That is why till a certain 
stage our Government was not eager 
to strengthen our defence forces iust 
to wage a war against any country.

Even though we have faced three 
wars after independence and that too 
quite successfully, we have no inten
tion to make such an attempt against 
any country. Even though India is so 

strong in many fields, we have not 
increased our defence strength to 
that extent. Some time back, our 
defence strength in comparison with 
Pakistan was as follows: army 20 : 1; 
navy 10 : 1 and air force 5 : 1. Now 
Pakistan has acquired sophisticated 
arms from other' countries and made 
itself ten times stronger than what
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it was in 1965. Yet, we have not in
creased our strength correspondingy.

As our Prime Minister stated 
categorically some time ago, we are 
not interested in an arms race, be
cause we do not want our economic 
condition to be adversely affected. 
But, at the same time, we are dis
turbed t0 know that Pakistan is 
being helped with arms by the United 
States. According to reports in the 
press, it appears that there is some 
misunderstanding between India and 
the United States.

As far as I knowj the Indian 
Government has no intention to 
quarrel with any nation, either 
capitalist or socialist or whatever it 
may be. But there is a propaganda 
against India and Just to support 
that propaganda the United States 
is giving some help, some assistance 
or some loan or whatever it may be 
in the from of weapons to a country 
which is opposing us. It is not 
good for a developed country to 
help another country where there 
is no democracy at all. It is because 
a weak country can use the wea
pons against a democratic country 
when that country’s leadership 
wants its survival. So, the U.S. 
Government .should think over this 
issue. At the same time, j would 
like to request the U.S. Government 
through this august House that the 
Indian Ocean area as well as other 
areas should be treated as peace 
zones. Many non-aligned countries 
have categoricallv stated and made 
an appeal to the Big Powers ihat 
these zones should be ket>t as zones 
free from other aggressor countries. 
But the United States have esta
blished some forces in Diego Garcia 
and also they are monitoring a 
satellite which is capable of monito
ring one-third of the world. It is also 
a threat to peace.

Another ̂ Important thing is that in 
the Report it has been said aBout 
the Law of the Sea. In the Report

it is seen that our Government have 
confidence that the matter is going 
to be settled in the Tenth Con
ference of the U.N.O. Unfortunately, 
some multinational companies blocked 
it and the U.S. Government is also 
supporting the multinational com
panies. So, I would request this 
Conference as well as the US Govern
ment to refrain from this and come 
to an aggreement in this matter.

About the nuclear war it has been 
stated that even Pakistanis are in a 
position to manufacture nuclear 
weapons. In this context I would 
like to say that the Government 
should come forward and they must 
have re-thinking on this line. Many 
times it was categorically stated by 
the Government, ‘We are going to 
use nuclear power for peaceful pur
poses’, but now. the times have 
changed. Not only that it is not to 
be used against anybody, but just 
to help others also we must manu
facture nuclear weapons as for ins
tance. Libya has sought the know
how from the Indian Government.

Sir, there is a calculated cam
paign going on in Pakistan and other 
countries against India. It has been 
reported in the pres? about Pakis
tan's campaign against India as 
well as the present leadership of 
Mrs. Indira Gandhi. The campaign 
is still going on. This is not good 
for a neighbouring country. They 
should stop this kind of maligning 
attitude.

Another important thing is that 
our senior leaders in this country 
are diverting this issue in some 
other way. I would like to say 
that one of the senior leaders of 
this coutrv ha? stated:

“■Bogey has been raised to di
vert the attention of the people 
from the real problems like soaring 
prices, unemployment and the 
breakdown of law and order.”
The Prime Minister and other 

important leaders of this country 
are very much concerned about our
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[Shri C. T. Dhandapani] 
neighbouring countries which are 
strengthening their forces. They may 
use them against India at any time.

The Prime Minister has cautioned 
the public that there is threat ' of 
war. Not only they have stated 
that there is apprehension in the 
minds of the people—they may wage 
war against India—but our senior 
leaders who are responsible leaders 
in this country have not felt like 
that. They allege that just to divert 
the attention of the people they 
have said like this. I do not think 
so. For a political party and for 
Govrenment many ways are there 
to divert the attention of the people. 
Government don’t need to take this 
issue for the purpose of diverting 
the attention of the people.

Before I conclude I would like to 
say that the Indian Government Is 
aligned with the non-aligned group. 
We remain neutral in all the cases. 
We are not for any confrontation 
with any Government. We say we 
are neutral but at the same time, I 
would like to appeal t0 the Indian 
Government, we must be very st
rong. We should strengthen our for
ces either by acquiring arms or we 
can manufacture arms ourselves. I 
would like to say that Alexander 
Hamidtan one of the three authors 
of federalist papers which were pub
lished in the year 1787 in New York 
made a correct observation about 
neutrality and self-defence of a 
country in which he wrote—

“The right of neutrality will 
only be respected when they are 
defended by an adequate power. 
A Nation despicable by the weak
ness forfeits even the privilege of 
being neutral.”

Therefore, just saying neutral or 
non-aligned we should not be sup
pressed by others. We should\ not 
get destroyed by others.

We must strengthen our armed for
ces at any cost.

SHRI M. S. SANJEEVI RAC):
(Kakinada): I rise to support the 
demands for grants relating to the 
Ministry of Defence.

The Defence Ministry covers a 
wide spectrum of activities and to 
our fortune it is being administered 
by our Prime Minister ably assisted 
by Shri Patil.

At the outset I want to congratulate 
the Government for their effective 
steps in all the three Armed f ° r~ 
ces—Army, Navy and Air Force—to 
achieve self reliance and self suffi
ciency as far as possibble. In this 
decade of Atomic Age, the Defence 
forces heavily rely on the advanced 
science and technology, whether it 
Is in armaments, whether it is aero
nautics, electronics, communication, 
rader. high altitude, agriculture and 
to be exact all sectors of Defence 
Services. Having recognised this im
portant and vital factor, our Prime 
Minister, like her father Pandit Nehru 
who is a firm believer of science and 
technology, has rightly taken a deci
sion to create a new Department for 
Defence Research and Development, 
in the Ministry of Defehce. The entire 
country, particularly the scientists all 
over the country, welcome this De
partment and they are grateful to you 
for this noble gesture in recognition 
of their services.

As per the Report of the Defence 
Ministry, the Defence scientists are 
performing an excellent job and they 
are second to none in the world. If 
you look at it a little analytically, 
the Aeronautical Research Labora
tory, in collaboration with Mishra 
Dhatu Nigam, is developing alloys 
needed for gas turbine materials for 
evalution of specifications and type 
test schedules to achive self reliance 
in the critical alloy metals which 
have been imported so far.



321 Matters under CHAITRA 19, 1903 (SAKA) rule 377

The research and development acti
vity in the Armament field covers a 
wide span of disciplines which include 
weapons, ammunition, explosives and 
ballistics.

Looking to the Electronics, Radar 
and Instrumentation groups these 
scientists at their respective labora
tories have developed a number of 
product of considerable significance. 
Of particular significance is the in
fantry battlefield surveilance radar 
and the light field artillery radar 
which the country should be proud 
of.

Developments in military operations 
over the last decade have clearly 
established the necessity of rockets 
and missiles as an essential arma
ment not only for offence but for 
defence also. The development of 
these complex weapon systems re
quires build up of competence and 
know-how of various disciplines and 
technologies. We are happy that a 
firm-base has been built wherein the 
sophisticated technology is involved 
in developing rockets and missiles. 
Here, j appeal to Defence scientists 
to closely work in collaboration with 
the scientists of the Department of 
Space who have recently launched 
the Rohini with their three-stage 
satellite launch vehicle.

I appeal to the Prime Minister not 
to curb the enthusiasm of our 
scientists for reaching their ultimate 
goal of launching Intermediate Bal
listic Missiles (I.B.M.). I have dis
cussed that with a few scientists not 
only from the Defence but also from 
the Space Department and I am told 
that our scientists are in a position 
to design, fabricate, assemble and 
successfully launch Intermediate Bal
listic Missile on their own. It is not 
only to boost up the morale of armed 
forces but it also acts as a. tonic to a 
number of our scientists, consultants 
and engineers working all over the 
world. Please remember that the 
entire world recognised our techni
cal capabilities only when we exploit
ed our nuclear device in 1974, Then

only the developing countries have 
started giving u$ a number of con
tracts.

Now, i would like to mention about 
the importance of Navy. You are all 
aware, thanks to the United Nations, 
our country has acquired a territory 
of 2.2 million sq. miles. This new 
territory contains valuable poly- 
metalic nodules, oil, gas and marine 
fish. The protection of off-shore 
establishment such as Bombay High 
and the associated surveillance of the 
sea bed are all additional responsibi
lities of the Navy. We are produc
ing already 8 million tonnes of crude
oil and by 1984-3'5 we hope to produce 
17 million tonnes which will appro
ximately cost ,;t the present prices, 
about Rs. 5000 crores.

In addition, the scientists of the 
Institute of Indian oceanography have 
started mining manganese, cobalt, 
nickel, copper and tin in the form of 
Nodules from the sea bed which has 
stunned the entire world. T0 be
precise the entire future economy of 
the country is in the new ocean ter
ritory which we acquired recently. 
Only by increasing and streng
thening our navy in a massive way, 
we can protect our enlarging mari
time interests like sea bed mining,
oil, gas, fisheries, transport, pollution 
and, above all, the off-shore islands. 
But what have we done? If you
analyse the size and the capabilities 
of the Navy, you will find that it is 
most depressing nnd alarming. We 
have less than h ,<f a dozen maritime 
aircraft for surveillance of the surface 
and under-wa.'cer for the three seas 
around our country. We are hardly 
adding one or tw0 ships or frigates 
at a time spread over years to replace 
the ships which have become old. 
The number of ships or force level 
in 1980 ig less -ban that in 1970; parti
cularly at a time when Pakistan has 
doubled its force level.

Lastly, I would like to tell you 
that the submarines we have are out~ 
dated. The time has come when we 
must have submarines which could
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be propelled by nuclear energy. All 
the advanced countries are having 
that, i want to know what steps we 
are taking to acquire nuclear-propel- 
led submarines I am sure the hon. 
Madam Prime Minister knows that 
we have made tremendous strides in 
nuclear technology and as such we 
are in a position not only to maintain
the nuclear-propelled submarines but
also, at a later stage, to manufacture 
them.

One more point. I want to talk 
about rehabilitation. The Great 
Nicobar Islands which sit astride 
Malacca straits constitute one of the 
four busiest focal or choking points 
in the world, at a strategic position: 
the other three choking points are the 
Bay of Biscay, the Gulf of Mexico 
and the Gulf of Aden. I want that 
the Ministry should take effective 
steps to see that the Greater 
Nicobar Islands are effectively im
proved and a lot of ex-servicemen are 
rehabilitated there. The Campbell 
Bay Port can be developed in such 
a way that it will be a rival 'to the 
Ports of Singapore and Penang.

I once again congratulate the Minis
try of Defence for their performance, 
and I support the Demands for Grants.

SHRI KAMAL NATH (Chhind- 
wara); Sir, yesterday and today we 
have been discussing the Demands for 
Grants in respect of a Ministry whose 
performance cannot be judged every 
day. What I mean to say is that the 
performance of the Defence organi
sation is not something that you see 
in front of your eyes. It is not some
thing that can be calculated. The 
performance of other organisations, 
other Departments, can be calculated 
in figures, in terms of production, 
profit and loss. You can even calcu
late the performance of my friends 
here in terms of the disruptions caus
ed by them to public life and econo
my. But it is not so with the Defence 
forces. I shall not hastily sit in 
judgment over the performance, pre
paredness Or budgetary demands of 
our armed forces. We should not 
forget that the last time we went to

war ten years ago, and this is a 
which none of my friends would 
regret. Meanwhile, there have been 
numerous law and order situations 
and many natural calamities where 
our armed forces had to be called. 
As such the Budget of Defence and 
the criticism of lack of cost-conscious
ness, as one of my friends earlier on 
in the debate, has mentioned, cannot 
be looked at in isolation from a total 
picture especially when the barometer 
of performance of this Ministry is 
blood and sweat, is discipline and in
tegrity. Even a cursory look at the 
annual reports of the Defence Minis
try over the past ten years will prove 
that the entire weaponry and military 
hardware have been changed lock, 
stock and barrel. I shall give here 
only a few examples.

The Missile system that the army 
uses to-day against tanks and person
nel carriers has advanced at least by 
three generations from what it did in 
1971. The mainstay Qf our fleet of 
fighter-interceptors, the advanced 
MIG, is much more sophisticated than 
the original MIG 21s that we had in 
1971. The increase in the level of 
sophistication and fire-power, let me 
clearly say, is not unique for India.

Sir, we must accept the reality that 
military preparedness, is a relative y  
concept. So, when we talk of pre
paredness, we must ask ourselves— 
“prepardness in relation to whom” . 
Obviously, our preparedness has to be  ̂
measured in terms of that of our 
potential enemies. Here comes the 
question our threat perception.

Of the four times that India had 
gone to war, thrice it has been against 
Pakistan and once against China. ..

SOME HON. MEMBERS: We never I 
went to war. We have been dragged  

into war.

SHRI KAMAL NATH; Our threat 
perception has to be conditioned by 
our past experience.
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SHR1 RATANSINH RAJDA (BOM
BAY SOUTH): We were dragged in
to the war and we had not gon2 to a 
war.

SHRI KAMAL NATH: And, a coun
try’s direct perception is always con 
ditioned by past experience. It is our 
threat perception which will help us 
to arrive at a correct balance between 
ever-arming ourselves and under- 
arming ourselves. Arming ourselves 
against Bangladesh and Pakistan is 
one thing. . . .

SHRI JYOTIRMOY BOSU; Bangla
desh?

SHRI KAMAL NATH: And arming 
ourselves against the threat from any 
of tli" super-powers is another story. 
With a Rs. 500 crore arms shipment 
from the USA to Pakistan in the 
offi one just need not be told from 
where the threat to our security 
lies. We must remember that we 
are in the midst of an Arms race and 
an Arms race is not a Sunday Cricket 
Match which you may or may not 
join. It is the Pakistan military 
Junta which has begun the Arms 
race and no Indian Government 
worth its name can sit back and 
watch. But the point is: is it 3 race 
with Pakistan alone? With India’s 
industrial and technological resources 
Pakistan is hardly any match. If 
Pakistan alone were there. there is 
no match at all. In our case, I think, 
the race is really with the American 
generosity towards Pakistan. It is 
the American aid to Pakistan that 
has been putting new strains on oui 
resources and our combat-readiness. 
We must also note that Pakistan is 
being armed by many countries. It 
has French Mirages, German missiles, 
American F-15 aircraft and the radar 
system and to too this all, it has en
ough petro-dollars to replenish its 
stock of spares. This has put us in a 
difficult situation. Both in 1965 and 
1971, the two wars we had with Paki
stan were fought in largely black-and- 
white situations. Their arsenal was 
known to us and our arsenal was

known to them. We must remember 
that since then a lot of developments 
have taken place. We must remember 
that the military equipment and the 
arms developed during and before the 
Vietnam war have lost all their ele
ment of surprise. And this is because 
the Vietnam war was indeed an inter
national free-market for exchange of 
military information. However, Paki
stan's arm build-up is a post-Vietnam 
phenomenon, as a result of which the 
strength of surprise is on Pakistan's 
side. To counter that, all that we can- 
do is to take the least possible chance 
of being outgunned, and this is possi
b l e  only b y  drawing our arms sup 
plies from a large number of sources 
including our own. It is heartening 
to find that we have already started 
doing so, and all our eggs are no lon
ger in one basket. We can surprise 
the enemy only b y  versatility, not by 
uniformity. Sir. in this connection; 
I want to remind the Hon’ble Members 
of this House that next time when we 
meet to discuss the Demands of the 
Ministry of Defence, may be Pakistan 
has already emerged as a nuclear 
power. The question is: it has come in 
the course of various debates—what 
should we do? Should we still be 
debating the issue of bomb versus no 
bomb? I know it should really come 
under Atomic Energy. But, since this 
is somewhat connected with Defence 
also and since the hon. Prime 
Minister holds the portfolio of both.
I would like to mention a few words.
I feel there are two extreme approach
es to the issue. One of these is the 
Vajpayee approach, that is. open and 
strident advocacy for the bomb which 
our hon. Colleague, Shri Atal Behari 
Vajpayee, used to make in the pre- 
Janata period when he was a leader 
of the Jan Sangh. But, now that ap
proach is no longer ‘atal’ . It is no 
longer consistent. In that he advocated 
for the bomb; he was quite vocal about 
it. The ofh'er approach is the Morarji 
Desai approach. (Interruptions) He 
went to the extent of telling the world 
that we would not even cfo" affy atomic 
research which called for any kind of 
detonation. I think both are bad 
approaches. By shouting for the
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bomb, which was earlier the Vajpayee 
approach, you make It impossible for 
your friends to supply you with know
how, the conventional military aid 
and also from buying various raw 
materials etc. On the other hand, by 
surrendering to t'ne blackmail of 
nuclear powers, you also clc,se your 
options as Morarji Desai did. The only 
way out is the one which we are follow
ing now is the approach of our Prime 
Minister, Shrimati Indira Gandh:. It 
is simply this t'nat we must not shout 
from the housetop. We need not have 
a big bang everyday; we need not set 
off a noisy and polluting chain reaction 
all the time. We must be ready so 
that—before you can say the word 
go—°ur nuclear knowledge can be 
com ..•ted into nuclear strength. This 
is ti ue not only of warhead research 
but also of research on the delivery 
system and t'he related ballistics.

I would, in passing, like to mention 
about the public sector defence orga
nisation since I do not have much 
time. All tlie nine Defence public 
sector undertakings in the coun
try are making profits except 
Garden Reach Workshop—the Ship
builders and Engineers. It is in Cal
cutta. I won’t say anything more 
than that. But, 1 would appeal to 
my friends that these undertakings 
employ o.ne lakh people. There is a 
social component and there is an 
economic component. The indirect 
social benefit of investment in defence 
is quite enormous. I am ^talking 
about the economy of the cantonment 
areas and ammunition depots etc. In 
this connection, \I would like to men
tion that because of the social benefits 
and economic upliftment which lakes 
place in 'cantonment areas and in 
various areas 'where the ammunition 
depots are there may at least they be 
newly located in backward areas and 
in tribal areas which are Ibound to 
be strategically all right. I wuuld 
like to reiterate my appeal which I 
have made to the bon. Minister of 
State for Defence Shri Shivraj Patil 
numerous times, and I do so also to
day—I would like to put it on record

—that in my District, the district of 
Chhindwara, there was a survey con
ducted some years ago and it was 
found to be ideally suitable for t'he i 
ammunition depot. I would request 
that this may be considered.

Coming back to the main discussion,
I would like to mention a few 
words \ . .

MR. DEPUTY-SPEAKER: You have 
already exhausted your time. I am
sorry.

SHRI KAMAL NATH: Two more 1
minutes please.

MR. DEPUTY-SPEAKER: All right.
You conclude now. You have made 
very good points.

SHRI KAMAL NATH: I would like 
to mention a few words. For me the 
military history down the centuries, 
from the war of Kurukshetra to the 
war of Vietnam signifies the victory 
of man over arms. How else can we 
explain the Vietnam war? The Viet
nam militia were fig'nting against the 
American G.Is.—the Mamberger fed 
and the coco cola fed American G.Is. 
Fortunately in our armed forces we 
have men who are jawans—not the 
G.Is.—who carry a few arms and 
ammunitions. But they are rooted in 
a society which is far most able. In 
our northern and north-eastern 
frontiers, the jawans are away far 
several months and their devotionjp 
should be reciprocated by society, at 
the time of resettling the ex-service
men.

As per the present arrangement, * 
10 per cent of Group C Central Gov
ernment posts and 14.5 per cent of 
Group C Public Undertakings jobs are 
reserved for them. In Group D, the 
figures are 20 and 24.5 per cent res
pectively. I humbly submit to the 
hon. Minister that the disparity bet
ween the two groups may be done 
away with, so that 20 per cent of all 
Group C and D Central Government 
jobs and 25 per cent of the jobs in 
Public Undertakings may be reserved ,̂ 
for the ex-servicemen. In addition, 
we must also not forget that our 
defence officers have got fine mana
gerial talent.
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Lastly, I would like to say a few 
words about our training colleges, 
the Rashtriya Indian Military College 

* in Dehta Dun, aur National Defence 
Academy in KharagVasla, and t'ne 
Indian Military Academy in Dehra 
Dun. While talking about them, my 
memory goes bacn to the days when 
I was in a school there; I used to look 
at them with awe and admire the 
impeccable order and impeccable 
discipline. I have learnt and I know' 
that tViese institutions from which 
shall emerge the future officers of our 
Armed Forces require major repairs 
and renovations. It is my specific ap
peal that out of the budgetary grants, 
which we shall be passing today, ade
quate provision should be made for 
the renovation and repairs of these 
institutions.

Lastly, 1 would recommend greater 
facilities for recreation for our jawans. 
With the increase in budget. com
mensurate increase should also be 
made for recreational facilities of our 
jawans who are away from their fami
lies, homes and friends for a long 
time. I do not mean that they do not 
have any recreational facilities; the\ 
havei but I would appeal that those 
should be made commensurate with 
the increase in the budget amount.

SHRI K. P. UNNIKRISHNAN 
(Badagara); Mr. Deputy-Speaker, Sir, 
this debate is taking place here at a 
time when we have possibly entered 
the most dangerous decade of our 
existence as a free nation and also 
when the nature of war itself is chang
ing. The security environment of India,
I would contend, has undergone a con
siderable change during the last one 
year. It is not only bccause the na
ture of war and weaponry is under
going a sea change, because of the 
PGM, or what they call( position-guid
ed ammunitions and the night-fighting 
capabilities, with which we would be 
confronted during the decade; but the 
fact and possibility of the emergence 
of our neighbour Pakistan as a nuc
lear power—a fact of life which can
not be wished away by anyone; and

the open support of the new US 
Administration to push Pakistan as a 
policeman of the region. These new 
dimensions calls for a national con
sensus. I entirely agree with Shri 
Vajpayee when he called for a na 
tional consensus on the problems of 
national defence.

As far as the budget is concerned, 
we have, more or less, kept the de
fence budget at an even level of 3.4 
or 3.5 per cent of the GNP over the
years, but it would be good to re
mind the Defence Ministry that we
are a country of poor people, we
may not be a poor nation, and this 
should be constantly borne in mind 
when we buy sophisticated equip
ment from abroad or when we 
handle this money in any way. There 
are two points to be emphasised in 
this regard, and one was done by 
my friend, Mr. indrajit Gupta when 
he talked of cost effectiveness and 
also of inventory control in Defence 
Stores and Establishments. That is 
w'hy I regret to say that this Minis
try during the year under review has 
not been very careful in dealing 
with people's money.

And if at all I have to say any
thing my friend Mr. C .P.N . Singh 
will forgive me that I have very 
grave misgivings about the way in 
which a friend of mine, the former 
Minister of State has handled the 
Centurion Tanks’ deal. While speak
ing on the External Affairs and 
Defence Debate in this very same 
House in 1979 on March 27 and 
April 2, I had brought the same issue 
before the House and had criticised 
the Janata Government on this 
issue and many who are sitting there 
on the other side had supported me 
then. I had alleged then  ̂ Sir, quot
ing from Western publications that 
the Indian tanks had reached South 
Africa through Michele and Co. 
Ninety tanks were loaded in Bombay 
between 14th and 27th January, 
1978 in a Liberian ship called ‘SCAN 
FUJI’ and unloaded in Port Eliza
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beth in South Africa 0n February 21, 
1978 and it never reached its desti
nation in Spain. Some of those who 
are on Treasury benches had sup
ported me, when 1 made this charge 
in 1979. But my charge today is that 
this Minister who produces Michele 
as a respectable witness of com
plaint. .. (Interruptions)

SHRI K. LAKKAPPA (Tumkur): 
Sir, he has brought out certain facts 
and he says that he is making a 
charge. Well, a Member under 352 
cannot make any charge against a 
Minister or a Member. Therefore, 1 
request the Hon. Chair that while 
making a speech he should be within 
the four corners of the rules and the 
conduct of business. If there is any
thing derogatory t0 352 and 353, 
the Hon. Deputy-Speaker has to 
expunge or to pull him up. There
fore, I would like to submit to you 
that the Member has a responsi
bility and he should not make any 
such aspersions, charges against any 
Member or any authority or against 
any Minister.

MR. DEPUTY-SPEAKER: Mr.
Lakkappa, we have already drawn 
the Member’s attention to this. He 
will abide by it and he has agreed 
to abide by it And if he makes any 
charge, he has also been told that 
he will take responsibility to what
ever he says.

SHRI K. P. UNNIKRISHNAN; Mr. 
Deputy-Speaker, Sir, I repeat, my 
charge is that this Minister who pro
duces Michele is a respectable wit
ness to complain against a distin
guished Member of Parliament 
ignored all warnings and advice, 
given in this context by our own 
Ambassador in Spain on 29th Feb
ruary, 1980 and 10th April 1980; and 
through aide-memoires by the Bri
tish High Commissioner...

SHRI K. LAKKAPPA; if he wants 
to make any charge or allegation 
he has to give notice under 353. If 
he wants to convince under 353, he

has to say 352 will not apply, be
cause he cannot make allegation 
under 352. Rules are very clear. 
Even under 353, the cases he is 
mentioningt the previous Minister 
and also the present Minister and 
regarding that deal, j would like to 
quote even Shakdher and Kaul.

Kindly bear with me for a moment. 
Mr. Deputy-Speaker, the rules are 
very ciear. If he hari given under 
353.

MR. DEPUTY-SPEAKER; Please 
sit down. Mr. Unnikrishnan has 
written this letter to the Speaker, 
Lok Sabha, Parliament House. It 
says:

‘“While speaking during the de
bate on the demands of the Minis
try of Defence, I wish to refer to 
the former Minister of State for 
Defence Mr. C.P.N. Singh, pre
sently Minister for Science and 
Technology. I shall also refer to 
the names of Mr. W .R.M . Michele 
and Mr. Edward Levy of Levy 
Auto, with respect to the Centu
rion tanks/spares transactions.’' ’

And Mr. Unnikrishnan has been told 
about the Rules of Procedure, by the 
Speaker. We have told him. (Inter
ruptions) And. he has given all this 
information here.

THE DEPUTY MINISTER lN THE 
MINISTRY OF RAILWAYS AND 
IN THE DEPARTMENT OF PAR- 
LT AMENT ARY AFFAIRS (SHRI 
MALLIKARJUN); This matter has 
been raised in the Rajya Sabha, and 
it has also been replied to, properly. 
Will you allow the Minister also to 
reply.

SHRI K. LAKKAPPA. Under rule 
353...

MR. DEPUTY-SPEAKER: Mr.
Lakkappa, according to you, he is 
making some allegations against the 
Minister. The Minister will have 
the right to reply. Why do you 
worry?



333 Matters under CHAlTRA 19, 1903 (8AKA) Rule 377 334

SHRI K. LAKKAPPA; The rules 
are very clear.

MR. DEPUTY-SPEAKER; The 
Minister will have the right to reply.

SHRI K. LAKKAPPA: He is mak
ing an allegation or aspersion, under 
rule 353.

MR. DEPUTY-SPEAKER; Accord- 
l ing to you, allegations have been 

made. He takes the responsibility for 
all the allegations he is making.

SHRI K. P. UNNIKRISHNAN: 
Yes; not only I take the responsi
bility. They can deny it.

SHRj K. LAKKAPPA; Another 
point. The same allegations were be
ing discussed on the Floor of the 
House in the Rajya Sabha; and the 
concerned Minister refuted these 
allegations, and the matter was 
dropped. I have moved a privilege 
motion in respect of the same alle
gations; and the subject-matter is 
pending for a decision before this 
honourable House. I have moved a 
privilege motion. (Interruptions) 
When the House is seized of the 

f subject matter, can he make asper
sions or any allegations on the same 
subject? (Interruptions)

PROF. P. J. KURIEN (Maveli- 
kara): You have over-ruled his
point of order. Why is he speaking?

SHRI K. LAKKAPPA: According 
to rule 353 and according to Kaul 
and Shakdher) if he wants to bring 
in an allegation or make an asper
sion against a person in authority— 
‘authority’ includes a Minister—it 
must be moved by a motion. (Inter
ruptions)1.

PROF. P. J. KURIEN; Sir, you 
have given your ruling. How then is 
he speaking? (Interruptions)

MR. DEPUTY-SPEAKER: I will
read out what is said in Kaul and 
Shankdher for your information. It 
says:

“A Member has to be careful 
while making an allegation. He 
has to satisfy himself that the 
source is reliable and the allega
tion is based on facts. In effect, he 
is required 'to  make prima facie 
investigation into the matter be
fore he writes to the Speaker or 
the Minister, and more so, before 
he speaks in the House. A notice 
relating to an allegation based on 
newspaper reports is not allowed 
unless the member tabling it gives 
the Speaker substantial proof that 
the allegation has some factual 
basis. In the notice t0 the Speaker, 
a member is required to give brief 
details about the allegation which 
he proposes to make against a per
son or another member, so that 
the Speaker could judge the mat
ter beforehand.”

SHRI K. LAKKAPPA. That is 
not the point, it is against a person 
in high authority. You see Explana
tion under rule 352. It says: "The
words ‘persons in high authority’ . . .
(Interruptions)

MR. DEPUTY-SPEAKER; I must 
hear him. He is on a point of order.

SHRI K. LAKKAPPA: It says:

“The words ‘persons in high 
authority mean persons whose con
duct can only be discussed on a 
sub-stantive motion drawn in pro
per terms under the Constitution or 
such other persons whose conduct, 
in the opinion of the Speaker, 
should be discussed...”

That means, a substantive motion 
has to be moved, if the person is a 
person in high authority. A person 
in high authority is a Minister to
day; and the Member cannot bring 
them under rule 352 and protect
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himself, and make such allegations 
which even otherwise have been 
substantially discused in the other 
House. It has been ruled out; it has 
been dropped. Now, they have got 
n0 reason. That is why they are 
shouting too much. Under these cir
cumstances, if they want to make 
any allegation or cast any aspersion 
against a person who is in autho
rity. .. (Interruptions) 1 can under
stand if it is against other members. 
But a person who is in authority is 
the Minister and they cannot make 
such allegations and all these things 
. . .Therefore, they should not be 
allowed. (Interruptions)

MR. DEPUTY-SPEAKER; He has 
already given in writing I have al
lowed him to state this thing here; 
and he has taken the responsibilixty. 
Therefore, I am allowing him to 
speak. (Interruptions) But you must 
abide by the rules. That is a request 
to you. (Interruptions) No, no, the 
subject is over (Interruptions)

PROF. K. K. TEWARY (Buxar):
I am 0n a point of order.

MR. DEPUTY-SPEAKER; What is 
your point of order?

PROF. K. K. TEWARI; The alle
gation is defined in this Handbook. 
I am reading out the relevant por
tion. On page 97, it says as follows:

“No allegation of a defamatory 
or incriminatory nature should be 
made by a member against any 
persons.. . ”

(Interruptions)

MR DEPUTY-SPEAKER; He has 
quoted the Handbook.

(Interruptions)

PROF. K. K. TEWARI: You said, 
he had intimated. Now the second

portion which is relevant to this
debate is as follows on page 97:

“The Speaker may, however, 
at any time prohibit any 
member from making any such 
allegation if he is of opinion 
that such allegation is 

derogatory to the dignity of the 
House or that no public interest 
would be served by making such 
allegation.

No public interest is being served by 
this charge. This is baseless. There
fore, I think that you should not 
allow the member. It is within your 
right, within your power—you can 
prohibit any member from making 
any allegation, if it is not in the in
terest of the public.

MR. DEPUTY-SPEAKER: I have
already allowed him to speak and I 
am going according to the Handbook 
only. (Interruptions) He is going to 
spoak. (Interruptions)

SHRI HERIKESH BAHADUR 
(Gorakhpur): I am on a point of 
order under Rule 349 (vii).

(Interruptions)

MR. DEPUTY-SPEAKER: Mr.
Tytler, please... (Interruptions) Mr 
Herikesh, you please address to me. 
(Interruptions) Mr. Tytler, please 
take your seat. (Interruptions) Mr. 
Herikesh, what is your point of order? 
(Interruptions)

SHRI HERIKESH BAHADUR: 
My point of order is this.

(Interruptions)

MR. DEPUTY-SPEAKER: What is
this Mr. Tytler? Nothing is going or> 
record.

(Interruptions)**

**Not recorded.
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17 hrs.

MR. DEPUTY-SPEAKER: Nothing 
is going on record now.

(Interruptions)

MR. DEPUTY-SPEAKER: My
appeal to hon. Members is, let us con
duct the proceedings with decency 
and decorum. I would make an appeal- 
You do not show your hands. You 
show your voice. Please sit down. 
Let us conduct the proceedings with 
decency and decorum. P'ease be seat
ed. Please sit down. Yes, Shri Hari- 
kesh Bahadur, what is the point of 
order? Come to the front side. Come 
here and raise your point of order.

(Interruptions)

MR. DEPUTY-SPEAKER: You are 
indifferent seats in different places. 
You can crime here. What is the point 
of order? He is on a point of order.

(Interruptions)

MR. DEPUTY-SPEAKER: I have
already told you.

(Interruptions)

AN HON. MEMBER: He is not
abiding by the rules. You define pub
lic interest which is served by mak
ing these allegations.

(Interruptions)

MR. DEPUTY-SPEAKER: He is
only standing there. He is not rais
ing the point of order.

SHRI HARIKESH BAHADUR: Sir,

‘While the House in sitting, a
Member shall stick to his seat while
raising a point of order.’

All these Members who are raising 
the points of order are not sitting in 
their seats. (Interruptions)

MR. DEPUTY-SPEAKER: Are you 
sitting?

( Interruptions)

MR. DEPUTY-SPEAKER: There is
no point of order. Sit down. Do not 
waste time.

(Interruptions)

MR. DEPUTY-SPEAKER: I have 
already given my ruling. There is no 
point of order. Do not spoil it. Please 
sit down. 1 request you. Yes, now, 
Mr. Shiv Shankar.

(Interruptions)

THE MINISTER OF LAW, JUS 
TICE AND COMPANY AFFAIRS 
(.SHRI P. SHIV SHANKAR): The
point of order that I raise, though it 
might appear to be highly technical, 
is whether to the facts of this case Rule 
353 applies. (Interrupious) I am rais
ing a point of order. Excuse me. My 
submission is Rule 353 does not apply 
to this case. And may I just bring 
to your kind notice what 1 would like 
to say so that you may appreciate my 
point, and then you may give your 
ruling? So far as rule 353 is concern
ed, it says—

‘‘No allegation of a defamatory or 
incriminatory nature shall be made 
by a member against any person. .

Now the word used is ‘person’. So 
far as Rule 353 is concerned, with re
ference to that notice has to be given 
to the person concerned as also to the 
Speaker. Now, my submission is, the 
person against whom the allegation is 
.sought to be made is a Minister. 
Therefore, in my submission the spe
cific rule which applies to him would 
be either 352 clause (ii) or 352 clause 
(v). I will make my submission first 
with reference to Rule 352 Clause (ii) 
and then 352, clause (v). Rule 3-52 
clause (ii) says—

“A member, while speaking shall 
not—make a personal charge against 
a member;”

This gentleman is a Member as als« 
a Minister. Now, I will take you to 
Rule 352 (v) for a moment. It would 
read:

“A member while speaking shall 
not—reflect upon the conduct of



persons in high authority unless the 
discussion is based...”

(Interruptions)

There is nothing to laugh at all. 
Kindly try to listen. I would request 
you ... (Interruptions) I am prepared 
to sit down if there is nothing in my 
argument. If I can raise a point I 
am perfectly entitled t o . . . (Interrup
tions) There is nothing to laugh at.

I am saying,

“reflect upon the conduct of per
sons in high authority unless the 
discussion is based on a substantive 
motion drawn in proper “terms;”
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Then follows the explanation.

“Explanation: The words ‘persons 
in high authority’ mean persons 
whose conduct can only be discus
sed on a substantive motion drawn 
in proper terms under the Consti
tution or such other persons who^o 

conduct, in the opinion of the 
Speaker should be discussed on a 
substantive motion drawn up in 
terms to be approved by him.”

Therefore, so far as rule 352(v) is 
concerned, a substantive motion will 
have to be drawn in proper terms. 
That applies to two types of cases as 
per the Explanation. One is, those 
against whom constitutional protec
tion is there and the second class of 
people are those against whom the
Speaker himself gives protection. May 
I now request you to see Kaul and 
Shakdher for a while—Volume II, 
page 779? The first part—so far as 
the Explanation is concerned which 
deals with persons protected by the 
Constitution—I will leave it. I am 
only reading with reference to the 
second class of people I have men
tioned above. I would request you 
to read from the sixth line, the sen
tence beginning with the words 
‘other high functionaries.’ I would

like to read the whole thing so that 
the position becomes clear:

“Conduct of high dignitaries can
not be questioned incidentally in 
the course of a speech by a member 
on a Bill, motion, resolution or in 
any other form of discussion. The 
Constitution provides for discussion 
on the conduct of some of the autho
rities in the manner indicated there
in, e.g. President, Vice-President, 
Speaker, Deputy-Speaker, Judges of 
the Supreme Court and High Courts, 
Comptroller and Auditor General, 
Chief Election Commissioner, etc.”

The next sentence is a little signifi
cant:

“Other high functionaries such as 
the Governors, Ministers, statutory 
authorities, can be discussed on ap
propriate motions drawn in a form 
approved by the Speaker.”

If you read rule 352 (v), Explanation, 
this would be the latter part of the 
Explanation, namely, “such other 
persons whose conduct, in the opinion 
of the Speaker, should be discussed 
on a substantive motion drawn up in 
terms to be approved by him”. So, 
the Ministers fall in this latter cate
gory, as decided by the Speaker and 
as opined by Shakdher. Therefore, 
the question of application of rule 353 
does not arise. The question of giv
ing notice to the Minister or the 
Speaker does not arise. Here is a 
Minister against whom a charge is 
made. The specific rule applicable is 
rule 352 (v) or rule 352 (ii). Therefore, 
I submit that he cannot raise all 
these issues.

(Interruptions)
MR. DEPUTY-SPEAKER: Now, I

have to give my ruling.

SHRI JYOTIRMOY BOSU: I want 
to say something. He has misled the 
House.

MR. DEPUTY-SPEAKER: He has
raised a point of order and now I 
have to give my ruling.
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SHRI JYOTIRMOY BOSU: I rise 
on a point of order. You have to hear 
the point of order.

MR. DEPUTY-SPEAKER: I am
competent to dispose of it.

SHRI JYOTIRMOY BOSU: He has 
misled the House. Kindly come to 
Article 105 of the Indian Constitution 
which is supreme in this country. It
says:

“Subject to the provisions of the 
Constitution and to the rules and 
standing orders regulating the pro
cedure of Parliament, there shall 
be freedom of speech in Pcrlia- 
meni. '

We have no standing orders. We 
have only the one Bible and that is 
the Rules of Procedure and Conduct
ov Business.

MR. DEPUTY-SPEAKER: Subject
to the rules.

SHRI JYOTIRMOY BOSU: I am
coming to that. Mr. Shiv Shankar is 
a lawyer. He had been a professional 
lawyer. He must be still in profes
sion. I am no match to him (Inter
ruptions) I am complimenting him.

MR. DEPUTY-SPEAKER: He is
only Minister of Law here. Other 
things we are not concerned.

SHRI JYOTIRMOY BOSU: Also
unlawful laws. Kindly try to under
stand. First of all, a person includes 
a Minister; it includes a Member. 
You kindly read 353. It says:

“No allegation of a defamatory or 
incriminatory nature shall be made  

by a member against any person.”
The most important word in this is 
‘any person’. This ‘any person’ in
cludes excepting specifically mention
ed President, Vice-President, Supreme 
Court Judges, High Court Judges, etc. 
All others, they come under the pur
view of Rule 353. Therefore, if due 
notice has been given to the Speaker 
with advance copies to the Minister, 
the hon. Member has a right to bring

allegations if he is of opinion that 
they are correct. The Minister has 
a right to deny or denigrate him and 
do what he likes. Running away from 
charges of corruption is no good- 
They should face it boldly. They have 
a right to deny and tell Mr. Unni- 
krishnan that you are telling fabri
cated stories. So, Rules 353 is absolu
tely clear in this regard. (Interrup
tion's)

PROF. P. J. KURIEN: Rule 376
sub-clause (3) says:

“Subject to conditions referred to 
in sub-rules (1) and (2), a mem
ber many formulate a point of 
order and the Speaker shall decide 
whether the point raised is a point 
of order and if so, give his decision 
thereon, which shall be final.”

Prof. Tiwary quoted the same Rule
352 which the hon. Minister has also 
quoted. On that you gave your rul
ing.

MR. DEPUTY-SPEAKER: I have
already given my ruling. (Interrup
tions)

PROF. P. J. KURIEN: That is final. 
This is the procedure. You gave rul
ing to Prof. Tiwary’s point and that is 
final.

SHRI EDUARDO FALEIRO (Moru- 
ngao): Just about a fortnight ago, a 
booklet containing the relevant rulings 
on these points of making charges 
against Members and Ministers was 
circulatid to the Members. Atleast I 
have received it. There are 
two specific and distinct rul
ings of the Speaker of 1967. 
In the 60s there were two rul
ings—one ruling is the mode of mak
ing charges against Members and the 
other ruling is the mode of making 
stout charges against Ministers. Sub
stance of these rulings is already con
tained in the rules themselves and in 
Kaul & Shakdher. The substance is 
this Allegation can be made against a 
Minister provided the substance of 
the allegation is given to the Spea
ker. It is not enough to say that



“I want to say something regarding 
Mr. X.” He has to say what he wants 
to say regarding Mr. X, the subs
tance of the allegation......... (inter
ruptions) The substance of the allega
tion, the contents of the allegation, 
must be given t0 the Sepaker so that 
the Minister can reply. Secondly, 
arising from the ruling, the evidence, 
material or proof in support of those 
allegations must also be submitted to 
the Speaker so that evidence can 
be gauged, assessed and appreciated 
by the Minister. Sir, from what you 
have stated, neither of these things 
has been done. Therefore, the name 
of the Minister cannot be involved 
and no allegation can be made.

SHRI H. K. L. BHAGAT (East 
Delhi): jn the rules? provision is given 
in rule 353.

AN HON. MEMBER: On what is 
he speaking?

MR. DEPUTY-SPEAKER: On this 
point of order I am ascertaining the 
views of all the hon. Members.

(Interruptions)

MR. DEPUTY-SPEAKER: Just
now you referred to freedom of 
speech. I will give you the original 
time. Don’t worry.

SHRI H. K. L BHAGAT: What I 
am very respectfully submitting is 
that in the rules there are provisions 
for two categories. One is the general 
category of persons and the other is 
persons in authority. . . .  (Interrup
tions) I know the rules of interpre
tation. Suppose the interpretation of 
these friends is accepted of rule 353, 
then rule 352 will become redundant. 
The rule making authority in their 
wisdom, very rightly provided for 
rule 352 so that, if allegations are 
made on men in authority, whether 
the Ministers or other category, there 
is provision for substantive motion. 
In that case, the general clause does 
not apply; only the o'her clause of 
the rule will apply. So, Shri Shiv
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Shankar is absolutely correct in what 
he said.

MR DEPUTY-SPEAKER: Now I
am giving my ruling on the point of 
order raised by Shri Shiv Shankar, 
the hon. Minister of Law. I have 
gone through Kuul and Shakdher I 
agree with Shri Shiv Shankar that 
the Constitution provides for discus
sion on the conduct of some of the 
authorities in the manner indicated 
therein. The conduct of the Supreme 
Court and High Court Judges, the 
Comptroller and Auditor-General, 
Ministers and statutory authorities 
can be discussed on an appropriate 
motion, drawn in a form approved by 
the Speaker. Therefore Shri Unni
krishnan connot mention the name of 
the Miniver, Shri C. P. N. Singh. He 
should not reflect on the conduct of 
the Minister.

SHRI K P. UNNIKRISHNAN 
(Badagara): This House is entitled; 
it is in charge of the Consolidated 
Fund of India. . . .  (Interruptions) So, 
if against a Minister I want to make 
a charge, I can make it.

MR. DEPUTY-SPEAKER; You 
cannot, unless you bring in a sub- 
stan ive motion.

SHRI K. P. UNNIKRISHNAN; Sir, 
I am on a point of order now.

SHRI K. LAKKAPPA (Tumkur): 
Sir, you have already given a ruling 
and still. . . .

MR. DEPUTY-SPEAKER: I will go 
through the proceedings.

(Interruptions)

MR. DEPUTY-SPEAKER: That is 
final. Nobody questions my ruling. 
It will be a contempt of the House.

SHRI K. P. UNNIKRISHNAN:  ̂
am on a point of order, if there is 
a motion on the conduct of a Minister, 
it can only be discussed as a censure 
motion, which has been provided for,
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which was moved against Shri 
Morarji Desai in this House, which 
wa? moved by me against Shri 
Charan Singh, which was moved 
against Shri L N. Mi=hra in this 
House. That is a separate category. 
That refers only to the censure motion 
against the conduct of a Minister in 
respcct of a commission or omission. 
That is entirely different. That 
specific reference does not prevent a 
Member from referring to it in the 
Discus-ion on the Demands. If you 
want to shut out members from dis
charging their duties, when we have 
to vote on the Demands and discus- 
f ion on demands in the form of a 
debate, if that is the option they have 
chosen, I have nothing to say. But 
whatever I have to say, whatever 
criticism I have to offer, regarding the 
performance of the Minister. I shall 
continue and you will not stop me. 
Now please listen

What I am saying is, I repeat, that 
the Minister ignored the warning and 
advice given in the context by the 
Indian Ambassador in Madrid on the 
29th February. . . . (Interruptions)

MR. DEPUTY-SPEAKER; In spite 
of my ruling, if he makes mention of 
allegations against the Minister it will 
not go on record.

(Interruptions)

MR. DEPUTY-SPEAKER: I am
only acting according to the rules. It 
is very clear.

(Interruptions)

MR. DEPUTY-SPEAKER: Allega
tions cannot be made.

SHRI CHANDRAJIT YADAV 
(Azamgarh); I am on a point of 
order.

(Interruptions)
MR. DEPUTY-SPEAKER: He is on 

a point of order.
(Interruptions)

PROF. MADHU DANDAVATE 
(Rajapur); About your Ruling, I 

want a clarification.

MR. DEPUTY-SPEAKER; You are 
not entitled to a clarification. No 
clarification on a Ruling.

(Interruptions)
MR. DEPUTY-SPEAKER; My Rul

ing is final. There is no question of 
clarification. That cannot also be dis
cussed and debated.

(Interruptions)
MR. DEPUTY-SPEAKER: My Rul

ing is final. It cannot be discussed or 
debated. No clarification on my 
Ruling.

(Interruptions)
MR DEPUTY-SPEAKER: I have

only quoted a Ruling given pre
viously, and therefore.......

SHRI K. P. UNNIKRISHNAN: It 
has no relation.

(Interruptions)

MR. DEPUTY-SPEAKER; No 
clarification.

(Interruptions)

PROF. MADHU DANDAVATE: 
Sir, I am on a point of order.

MR. DEPUTY-SPEAKER: Mr.
Chandrajit Yadav is on a point of 
order first.

SHRI CHANDRAJIT YADAV: Mr. 
Deputy-Speaker, while Mr. Unni- 
krishnan. . . .

SHRI V. KISHORE CHANDRA S. 
DEO (Parvathipuram): You are not 
sitting in the Chair. . . .

MR. DEPUTY-SPEAKER; He is 
on a point of order. Please sit 
down.

SHRI CHANDRAJIT YADAV: Mr. 
Deputy-Speaker, I want to raise this 
question. . . .  (Interruptions). Mr. 
Deputy-Speaker, you have given a 
Ruling and I feel that Mr. Unni- 
krishnan. . ..

PROF. P. J. KURIEN: Why are
you so much afraid of allegation?

SHRI K. P. Unnikrishnan: Let me 
say, there was no such letter. . . .
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MR. DEPUTY-SPEAKER; Mr. 
Yadav, I am only quoting the pre
vious Ruling.

SHRI CHANDRAJIT YADAV: I am 
saying about what you have quoted. 
Mr. Unnikrishnan accepted what you 
were quoting. Then he said that the 
Minister ignored the warning of the 
Ambassador and after that you made 
an observation . . . (Interruptions). 
Mr. Deputy-Speaker, Sir, you made 
a general observation that whatever 
allegation is made will not go on 
record.

It means this kind of ruling cannot 
be accepted. If you feel something 
is wrong, you can say that this will 
not go on record. But you cannot 
make a general observation. You 
cannot give this right to the reporters 
here w h o  are reporting. They are not 
the people to judge about the state
ments of the Members. It is a serious 
observation if it goes unchallenged. 
Then you are giving right to the re
porters. Whatever is generally 
thought to be an allegation will not 
go on record, you can say that it is 
an allegation, it will not go on record, 
and I can accept that.

MR. DEPUTY-SPEAKER: I was
only mentioning................

(Interruptions)

SHRI CHANDRAJIT YADAV; It is 
not an aspersion to say that the Mini
ster ignored the warning of an 
Ambassador or the Minister ignored 
the warning of the Department This 
is not an allegation. Therefore, I 
think we will not accept this kind 
of ruling. Kindly revise your ruling.

MR. DEPUTY-SPEAKER: You can 
proceed) Mr. Unnikrishnani with your 
speech.

THE MINISTER OF STATE IN THE 
DEPARTMENT OF SCIENCE AND 
TECHNOLOGY AND ELECTRONICS 
(SHRI C. P. N SINGH): In view of 
what Mr. Chandrajit Yadav raised, I 
categorically say that no Ambassador 
ŝ ent me anjl recommendation.

SHRI K. P. UNNIKRISHNAN: I
can clarify further and further.

PROF. MADHU DANDAVATE 
(Rajapur): I am rising on a point of 
order.

My point of order is even after 
your ruling I want to know from 
the Chair when the debate goes on, 
according to the conventions of this 
Hou^e, is there no line of demarca
tion between criticism and malafide 
allegations? There is a distinction bet
ween the two. Even the Prime 
M’nister of the country cannot escape 
criticism in this country and cannot 
take shelter behind. .. (Interrup
tions) and the cri'icism will go on 
in a sharp manner and I do not think
353 Members will be able to stop any 
criticism even of the Minister so long 
as it does not constitute defamation.

MR DEPUTY-SPEAKER: You can 
continue., Mr. Unnikrishnan.

SHRI K. P. UNNIKRISHNAN; If 
what the Minister of State for 
Science and Technology has said just 
now is correct, that is a very pathetic 
admission! That means he has not 
been reading his file; when he passed 
orders. That means that he has not 
gone through what it is all about. If 
he is striking a posture of innocence,
I do not know, that makes the matter 
worse!

Again, I repeat there were letters 
from our Ambassador in Spain, in 
Madrid, dated 29‘h February, 1980 
and 10th April, 1980 which, the 
Ministry of External Affairs passed on 
to the Ministry of Defence and Aide- 
memories by the British High Com
missioner in India warning against 
dealing with these people. Although 
FERRO IMPORTS of Miehe'e did not 
produce the valid End User Certi
ficate and a clean bank guarantee— 
two non-negotiable terms—that were 
set for the transaction; their bonafides 
was accepted by the Defence 
Ministry, and conditions that were 
insisted upon by Parliament through
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the 81st Report of the Public Ac
counts Committee and also subsequen
tly re-affirmed by the Action Taken 
Report of PAC which has submitted 
its report to the House in this Session. 
He quoted the lowest price of $ 26500 
as against FFE which quoted $ 36000, 
and VICKERS $ 80,000. Was it 
not in the knowledge of the Ministry 
of Defence that ‘Ferro, Imports’ is a 
front firm for ‘Interarms’ Manchester 
of Cummins, one of the biggest and 
notorious arms dealers in the world 
fomenting civil strife everywhere 
fomenting wars everywhere, called 
the death merchans by ‘The Time’ 
Magazine and Anthony Sampson. 
Therefore, what I want to know is 
whether on 12th May, 1980 the Minis
ter of State of Defence sent it a re
commendation to the Prime Minister 
to sell it the thanks in a “de-militaris_ 
ed condition’, although in the 25th 
April meeting, a Lt. Gen. who had 
been DGOS then had claimed that 
it is technically impossible to de
militarise it? On 22nd May, 1980 
Prime Minister directed, again I 
repeat—‘that conditions stipulated are 
not violated’—that is the End Users 
Ceritficate, that we should know 
where it is going and sought the 
Finance Minister’s opinion. On 28th 
May, 1980 the Finance Minis’er,—a 
wise man that he is—again insisted 
on the End Users Certificate and 
asked the Defence Ministry to recon
sider and defer the proposal But 
the Minister who is in a hury, 
on 3rd June, 1980 while simultaneous
ly processing—the date is very impor
tant, 3rd June—the spares deal; sug
gests and asks that preference may 
be given to those who have an End 
Users Certificate. Not that it is neces
sary; and that we shall insist on it: 
but preference may be given to those 
who produce an End Users Certi
ficate!

Here, in this country, unfortunately, 
the Prime Minister and the Finance 
Minister proposes but a Minister of 
State disposes! That was the con
dition then.

Now, coming to the Levy Auto of 
Canada, a proposal was considered on 
15th April, 1980 and rejected outright. 
He was not considered as a serious 
bidder then. But Edward Levy and 
his Indian associates did not leave 
things there! On 23rd May, 1980 a 
decision had been taken to sell the 
spares independently when the price 
offered was not even the price of 
scrap and this was the opinion of a 
Major General whose veiws were not 
even recorded in the minutes of the 
meeting and had to be included in the 
minutes at the insistence of the Chief 
of Staff of the Army.

On 27th May, 1980, the Minister 
approved the deal and, on 3rd June, 
1980, in a clumsy, hand-written, note, 
he claimed that spares deal has al
ready been delinked by another note 
of the same date. What was the price 
offered for these spares of 5000 
tonnes? It was Rs. 70 lakhs or 9 
lakh dollars, when 800 tonnes of 
AMX-13 spares had fetched 8-1 [2 
lakh dollars, a few months back. It 
is not my view.

What happens to the End Users 
Certificate? This is gone! Th-?' i? 
why, not only the Generals, 
the Prime Minister could not agree 
and the Finance Minister said that the 
price is lesser than the scrap value 
and so why not sell it to the 
Metals Scrap Trading Corporation, a 
public sector firm. But the Minister 
will not have it.

On 7th July, 1980, as the MSTC 
Inspection team came, it was already 
sold. I blelieve that a post-dated 
cheque was given and the deal was 
clinched. That is why we are raising 
this issue. This is the anatomy of a 
shady and disgraceful deal for wh!ch 
this Government owes an explanation 
to the people of the country in terms 
of its foreign policy implications as 
well as the sorded manner in which
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[Shri K. P. Unnikrishnan]
it was carried through. That is why 
we are interested in raising this issue. 
I leave it at that. I leave it to the 
Prime Minister. If she does not find 
anything extraordinary in all this, I 
leave it at that. But the Govern
ment in any democratic country has 
a moral responsibility to uphold pub
lic morality. And from what I have 
seen here, all that T can say is, I 
am sorry for it.

As long as the Defence Budget ap
propriations are voted by this House 
and there is an outgo from the Conso
lidated Fund of India, we have a res
ponsibility, before we vote, to dis
charge and it is in the discharge of 
these responsibiities that I have spok
en.

That is why I come back, to say 
there should be a national consensus 
on Defence and cooperation also 
from this side, yes, but the 
resources voted by the House 
and| the materials produced 
and procured should be dealth with, 
nurtured, w’ith greater care. That is 
my point.

Now, I want to come back to the 
question of security environment. 
The House is aware that the nuclear 
non-proliferation treaty of United 
States had carried an amendment by 
Senator Stuart Symington which in 
substance said that the countries 
“believed to be making nuclear wea
pons cannot be recipients of US arms” . 
The above amendment is being re
pealed to enable Pakistan to receive 
US arms and support. It is a very 
significant development which we 
cannot fail to notice. The fact of re
peal of this amendment shews that 
Pakistan has not convinced US that 
it is not manufacturing nuclear wea
ponry; that the United States consi
ders it important to support and arm 
Pakistan, and that it is even prepared 
to give legitimacy, legislative legiti
macy, to Pakistan’s nuclear aspirations 
and programmes by a Congressional 
legislative amendment. Obviously, 
the U.S. has developed an immense

strategic stake in Pakistan. That is 
why, the U.S. Secretary of State, 
Mr. Alexander Haig, has talked about 
a “ strategic consensus from Pakistan 
to Turkey’’ . It is not a question of 
earlier mutuality of interests, it is not 
a question of committed relationship 
which they had in Sixties and Seven
ties, which the U.S. and Pakistan 
always had, resulting in sending of 
the Flagship 'Enterprise' in 1971.

We did not object, and we need not 
object, to Pakistan receiving arms 
from its own chosen sources. For 
example, during the days of President 
Bhuttoo, in 1972 to 1977, Pakistan re
ceived about two billion dollars worth 
of arms from China, France, etc. 
financed by the Middle-Eastern sour
ces. But what we are objecting to 
and what we have to take note o'i 
is not the arms as such but, I repeat,

o so-called “strategic consensus" 
concept outlined by Mr. Haig and its 
consequences for us; the open U.S. 
endorsement of Pakistan’s nuclear 
weaponry programme; and the U.S. 
involvement and commitment in South 
Asia. That is why, the apologists of 
U.S. talk about the developments in 
Afghanistan, Iran and Gulf. What is 
the#U.S. stake in Gulf? The history 
of the Rapid Deployment Force has a 
different story to tell. The basic ques
tion, as has been pointed out...

MR. DEPUTY-SPEAKER: Please
conclude.

SHRi K. P. UNNIKRISHNAN:
These are very important. All my 
time was taken away. .. (Interrup
tions)

THE MINISTER OF PARLIA
MENTARY AFFAIRS AND WORKS 
AND HOUSING (SHRI BHISHMA 
NARAIN SINGH): Then we have tj 
sit beyond 6.00...

MR. DEPUTY-SPEAKER: Then we 
have to sit beyond 6.00...

SOME HON. MEMBERS: Yes.
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SHRI. K. P. UNNIKRISHNAN: The 
basic U.S. interests are:

(a) the 10,000 sq. miles of Saudi 
Arabian oil-fields, ports and instal
lations should remain open for
them; and

(b) there should be no internal 
changes or social upheavals in 
Saudi Arabia and the Gulf countries. 
That is a basic commitment.

Historically, we should remember, 
the Rapid Deployment Force was 
sanctioned before the Afghanistan 
developments and the developments 
in Gulf, and it is not meant only 
against the USSR as such, as it would 
l>e a tactical impossibility for the 
USSR to strike from these places ex
cept from Azerbaijan. There also, 
the U.S. policy has talked about “non- 
Soviet threats to their vital interests” , 
to which I have referred earlier. That 
is why, you find a chain of bases all 
around, whether it is Berbera in So
malia or Rasbenas in Egypt or Mom- 
bassa in Kenya, Masirah in Oman, 
and so on. All these form a ring 
around these oil-bearing countries of 
West Asia.

Arms secured thus have a habit of 
adding to domestic tension and tension 
in armed forces. The ‘strategic con
sensus’ which Mr. Haig has talked 

about also means the U.S. developing 
a vested interest in the Pakistan armed 
forces and a new leverage in the 
internal situation of Pakistan. 
We have to learn a lesson from his
tory, and I hope that the people of 
Pakistan will learn it; otherwise, there 
will be another procession of"Generals 
as we have seen in Korea, Vietnam 
and so on. This is what I called a 
new dimension to our security en
vironment. I would urge on the Prime 
Minister to appeal to the people of 
Pakistan, to our brethern in Pakistan, 
with whom we have ties of centuries, 
not to lend their support to this U.S. 
interventionist moves. They have 
nothing to gain from it. Now, the 
politicians may use, in many man

ners, all these situations to their ad
vantage and more so those who be
lieve in authoritarian structures. But 
I cannot understand the former Prime 
Minister, Shri Morarji Desai, or Dr. 
Subramaniam Swamy, when they talk 
about our military preparedness that 
are going on now. May I point out 
to them that there have been more 
arms deals and agreements initiated 
and concluded during Morarji bhai’s 
days whether it is Jaguar, Mig 22 or 
25, T 72 Tanks or the submarines and 
modernisation programme. I am not 
talking about it because this country, 
as I said earlier, cannot afford to 
compromise, cannot afford to be negli
gent and cannot afford to slip up. 
But the point again, I would again 
repeat, is that there should be a 
national consensus on national 
defence.

MR. DEPUTY-SPEAKER: Now, the 
Prime Minister will reply.

SHRI JOYOTIRMOY BOSU rose.

MR. DEPUTY-SPEAKER: No
please, you have taken more than the 
allotted time.

DR. KARAN. SINGH (Udhampur: 
What about us? We have not got the 
chance. .. . (Interruptions)

MR, DEPUTY-SPEAKER; No, 
please. The allotted time is over. 
Only Dr. Karan Singh I allow—be
cause he has not spoken even once.

DR. KARAN SINGH; I am grateful 
to you for allowing me to speak be
cause in this House an independent 
member also has a right to be 
heard. . .

MR. DEPUTY-SPEAKER: Care of 
the minority interests.

DR. KARAN SINGH: Since we dis
cussed defence last time in this House, 
there has been, as has been pointed 
out in the debate by many speakers, 
a sharp deterioration in the interna
tional situation and the detente is vir
tually dead. There are cold winds 
sweeping across the oceans and the
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continents. There has been a new 
polarisation. The Afghanistan issue, 
unfortunately, has not been resolved 
and far from their withdrawal from 
Afghanistan, there are more Soviet 
troops there now. The United States 
has reacted by a very aggressive 
posture which is striking terror, 1 
think, more into the hearts of its 
friends than of its foes because the 
sort of statements that it has made 
since the new administration came 
into power, has sent a chill up the 
spines of many people.

Sir, the Iraq-Iran war continues, 
and the massive rearming of Pakistan 
is something which impinges very 
directly upon our national in erests. 
I have read one or two comments in 
the Western Press about the Indian 
‘over-reaction’ to the arming of 
Pakistan. May I submit that we have 
had 33 years of bitter experience in 
this country. Time and again arma
ments are given to Pakistan, sup
posedly to fight communism. I do 
not know whether a single bullet has 
ever fought communism, but it has 
certainly fought us, it has killed our 
citizens, it has killed our troops and 
we have been subjected to aggression 
in this country for the last 33 years. 
Sir, we have to fight back. Now we 
have to meet this threat Sir, there 
is a very strong possibility that 
Pakistan is developing nuclear capa
bility—I will not go into the long 
story of the Islamic bomb or Pakistan 
bomb and so on, but it is clear that 
Pakistan’s nuclear capability is in
creasing and developing very rapidly. 
Sir, there are no guns which fire only 
in one direction and no bomb which 
can be thrown only in one direction. 
All this imposes a crushing burden on 
this nation for no fault of ours. The 
Americans have been arming Pakistan 
long before Afghanistan trouble. It 
is their old policy followed from the 
days of the late-lamented Dulles. . . .

SHRI JOYTIRMOY BOSU: Why
lamented?

DR. KARAn SINGH; As a result. 
H is putting a crushing burden on us
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which has got to be met in two ways; 
I would submit to the hon. Prime 
Minister. The first is through diplo
matic moves I do feel that in re
solving the Afghanistan issue we are 
in a unique position. We had excel
lent rela ions with Afghanistan and 
we have good relations with the 
Soviet Union. I would appeal to the 
Prime Minister not simply to let the 
matter go to the Non-aligned Con
ference and be done with it. It has 
got to be followed up. India is the only 
country to-day which has got to follow 
up the Afghanistan issue, not only be
cause it is good in itself but because 
our own national interest is involved. 
We have got to speak to the United 
States, we have got to speak to the 
Arab countires and some friendly 
countries who have got some defence' 
arrangements with Pakistan. We 
have got to carry on our initiative.

Sir, we have also got to have de
fence preparedness, because unless 
the national security is safeguarded, 
nothin" else in this country makes 
any sense. We have got to fight 
poverty, but we cannot in any way 
give second priority to national de
fence. And we have one great 
asset—the asset to which many Mem
bers have referred. That is our 
magnificent fighting forces. For the 
last Ihirtythree years from 1948-49— 
the Kashmir Operation—right down 
to 1971, I have had occasion to be in 
very close touch with the Armed 
Forces. I remember calling upon my 
colleague, Gen Sparrow when he 
was in Pakistani territory during the 
1965 war. I have seen them in all 
sorts of circumstances. They are 
magnificent forces Last week we 
were at the Investiture ceremony in 
Rashtrapati Bhawan, where many o f  
the M.Ps were there. It was a heart
warming sight to see this magni
ficent forces drawn from all corners 
of this country, all religions, all re
gions, all languages, united in their 
devotion and dedication to preserve 
our national interests.

Sir, we have got to give our armed1 
forces whatever they require to ful
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fil the|ir ^responsibilities. Rs. 4,200 
crores is the defence demand. No
body will grudge it. But, I would 
like to ask the Prime Minister one 
question. In any defence planning 
and in any defence project, it is 
only the apex of a vast hidden iceberg 
as it were It involves the total pro
ductive capacity of the country—it* 
economic sinews, its factories, its 
fields, its public sector, its private 
sector, its universities and its IITs.

I would like to know about ihis 
Defence Plan. It is mentioned on page 
4, para 7 of this Report. But who 
actually draws up this Defence Plan? 
Is there an apex body in this country 
like the National Security Council in 
the U S? Is there an apex body 
where all the strands of our national 
policy are drawn together and then 
the plan is formulated? We are told 
that there is a Committee within the 
Ministry of Defence. That is not 
good enough Defence is somethin? 
much more than simply the Ministry 
of Defence. It involves the total 
capacity of the nation. I would like 
the Prime Minister to please enlighten 
the House as to what is the organisa
tion that draws up this Plan. Is the 
Plan drawn up in ^uch a manner that 
it is constantly updated as a result 
of technological development and do 
we have a long enough perspective 
plan? The second point on which I 
want to seek a clarification from the 
Prime Minister is this. After plan
ning comes the question of adminis
tration and implementation. Our 
procedures in the Government of 
India are tortuous, repetitive and are 
conducive to delays. There has been 
talk of streamlining of procedures. 
In Defence, particularly, I would 
submit that you need streamlined pro
cedures because of the obsolescence 
factor and also because of the crisis 
management situation that may arise 
at any time. May I know from the 
Prime Minister whether in fact they 
have taken any concrete steps to 
streamline the defence administra
tion to give more powers, for ex
ample, to the Service Chiefs? I un

derstand the powers of the Service- 
Chiefs to-day are considerably less 
than the financial powers of a Secre
tary to the Government of India. Un
less there is a proper decentralisation 
and devolution of powers, you will 
not get the administration streamlin
ed. That is required. And that is the 
point upon which I would urge on the 
Prime Minister to enlighten this 
House.

The third point is; there are 
certain gaps in our defence structure. 
I won’t go into it from the technoli- 
gical point of view. Particularly, as a 
result of the new re-armament 01 
Pakistan, we have a modernisation 
plant which has been drawn up some 
time ago. We would like to be as
sured by the Prime Minister whether 
the modernisation plant that is now 
being udertaken is going .0 k ?ep in 
mind the dimension that is being in
troduced as a result of the massive 
aid to Pakistan so that this moderni
sation can be speeded up and made 
more quick so that we are not in any 
way left behind in this. Pakisan has 
got a very big potential fighting force. 
It’s officers and troops are in many 
other countries also outside Pakistan 
and they are receiving a lot of so
phisticated training. It is not to be 
underestimated that they can bring a 
very rapid strike to bear upon us 
If a situation like that develops, is 
our modernisation programme going 
to keep up with that?

There are many other points, but 
I would make only two points in the 
end and conclude.

Last year also I had made a sug
gestion that in place of the Director 
General, Resettlement, who is reallv 
not able to fulfil the requirements of 
the ex-servicemen, there should be a 
Resettlement Commission. I had said 
that it should be set up so that the 
reservations for the ex-servicemen, 
are fulfilled. Tihs House standing pas
sed a resolution with regard to reser
vation for scheduled castes and sche
duled tribes. Certainly, everybody v.-H' 
suooort it. But what about the reser
vations for the ex-servicemen who
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spend the best years of their life on 
the frontiers so that all of us can sleep 
in peace. What about reservations 
for people who are up in Chasnul at 
14000 ft. and who are in Longewala 
and Kishangarh in temperature of 50 
deg. C in the summer? Are they also 
not due for reservations? Should we 
not also pass, standing a resoution 
that the reservations for the ex-ser- 
vicemen should be honoured? They 
are not honoured. I can give instance 
after instance, where the reservations 
are not hOKourecT, where the State 
Government taken even hostile atti
tude— I do no want to mention any 
particular StatE—towards ex-service
men. They are the responsibility of 
this Parliament. They spend the best 
years of theTr lives the service of 
the nation. I would urge upon the 
Prime Minister, who is aware of the 
problem to do something about it.

Finally, yesterday a very interest
ing philosophical point was raised as 
to whether aggression was part of 
human nature or not. The Prime 
Minister said that as we progress, we 
are trying to cut down on wars. But 
what seems to be happening, in fact 
is that as civilization moves) on more 
and more warlike attributes seem to 
develop. Therc is enough nuclear fis
sionable material today on this globe 
to kill every person twelve times over; 
four billion people on the glob can 
be killed twelve times over. This is 
the result of our growth of civiliza
tion. My own view is tHat it is only 
when we move on to a higher level 
of consciousness that this problem will 
be solved. One day I hope the House 
will have a debate about the future 
of human civilization and conscious
ness. At this stage, I would only say 
that while we are still at this level, 
we have got to heed Krishna’s exhor
tation in the Geetas

^tricT i m x  JT̂ /5T

I

And, therefore, I support these De
mands for Grants.

SHRI NIREN GHOSH (Dum Dum ): 
Mr. Deputy-Speaker, Sir, the first 
point that X want to make is about 
the basic defence policy of India. The 
basic defence policy of India should 
be not merely to avoid war but to 
prevent war and to see to it that 
India does not get involved in a war. 
Whenever a war breaks out, our policy 
should be directed in such a way that 
India does not get involved in it. 
We should be sparejd of that. The ulti
mate goal, to my mind, should be that 
there should be no war in the world, 
but that is a dream in this class divi
ded society, ^ ar is the continuation 
of politics by other means.

At the same time we should not 
forget and we oblivious ofwhat is hap
pening around us. We are aware of 
the American game and conspiracy to 
supply arms to Pakistan. It is not 
Pakistan as such but it is the Ameri
can game which may prove dengerous 
to the entire region. That is with 
which we should be concerned most. 
But I do believe that Pakistan by 
itself cannot be a match for India in 
any respect whatsoever, and whatever 
arms it may get. If it embarks on an 
aggression against India the very exis
tence of Pakistan would be in jeopa
rdy. Unless there is a mad man no
body will think of attacking India.

Sir, our country cannot afford a 
huge amount on Defence. There 
should be a drastic cut in it, because 
we cannot afford it. If we do that we 
can do away with the Rs. 2,000 crores 
of inflation that has been injected by 
Mr. Venkataraman’s Budget.

Now, since the nuclear powers do 
not give up nuclear weapons and they
do not even give any public under
taking that they should not be the 
first to make any nuclear strike, I 
think India has the inherent right to 
manufacture atom bomb and acquire 
nuclear capability. Whether India 
will do that, of course, is another 
question. But I do not consider any 
power in the world has the right to 
question our right to have atomic 
fission, even to manufacture atomic 
bomb. Whether it is done or not is 
another question.



361 Matters under CHAITRA 19, 1903 (SAKA) Rule 377 362

Then Sir, there is a deep discon
tent even among the upper echolens 
of the Army, Air Force and the Navy, 
because the promotional avenues com
pared to the IAS and the other All- 
India Cadre Staff is very much 
limited.

The Javans get vex-y shaby treat
ment. Every possible consideration 
should be given to Javans. They are 
generally made to do menial work 
which is beyond description. This is 
a state of affairs which cannot be 
allowed to continue.

As regards the naming of the regi
ments I say regiments named after 
the States should be disbanded cr 
there should regiments for all the 
States of India—Punjab Regiment, 
Maharashtra Regiment, Karnataka 
Regiment, Bengal Regiment like that. 
Either you do away with that or you 
have for all. OtherwiIe there will be 
illfeeling.

THE PRIME MINISTER (SHRI- 
MATI INDIRA GANDHI): Mr
Deputy-Speaker, Sir, Parliament is 
the country’s watchdog and this de
bate on Defence Demands provides 
Hon. Members with an opportunity to 
fulfil this function in a very crucial 
sector of our lives. All sections of 
the House are united in their con
cern for the safety and integrity of 
our country. Many important and 
usaful points have been made in the 
course of the debate as well as in the 
earlier debate on External Affairs, for 
Defence and Foreign Affairs are 
closely inter-related as many non. 
Members have mentioned. In fact, 
they are over-lapping.

A special feature of our Defence 
Forces is their closeness to our social 
milieu. They fofHT an integrated part 
of our community. We are a nation 
of agriculturists. It is the farmer’s 
son, who tills the land, who s e < ~ k s  

employment in our factories and who 
joii -  1' e dsfence forces. So, the 
Jawan is very much in touch with 
the problems of our people. Second

ly, whanever the Armed Forces have 
been called upon to aid civil authori
ties, whether during natural 
calamities such as floods or drought; or 
In restoring supplies and services 
essential to the community, they have 
acquitted themselves with great cre
dit. In remote and border areas, and 
even in places which have come 
under olur control during war an : 
later returned, we have found medi
cal, health or ether essential services 
sadly lacking, and our Jawans have 
not hesitated, in spite of their oth r 
work and duties, to come to the re
lief of the local community.

Since th east but one speaker was 
boasting of his close contacts with 
the Army, I might also say that I 
have visited all our border areas and 
was even able to go to some of the 
Pakistan areas we had captured. 
There I was approached by the local 
population asking me; “Why c « n ’ t 

these people remain to look aft?-' 
us?”

DR. KARAN SINGH; I was not 
boasting; I was proudly recalling.

SHRIMATI INDIRA GANDHI; I 
should like to congratulate our 
Jawans and officers on thoir commen
d a b l e  spirit of service.

Within the constraints of resour
ces, my Government has attempte i 
to provide as much as possible fo*- 
the Armed Forces, be it for essential 
modernization, or for their overall 
well being and rehabilitation.

Another point which I should like 
to clarify—is that the Committee on 
Defence Planning is not a part of the 
Defence Ministry. It is an inter- 
Ministerial organization with repre
sentatives from Finance, Planning 
and External Affairs. The Cabinet 
Secretary is the chairman.

I take this opportunity of reitera
ting the commitment of Government 
to maintain the Armed Forces in a 
state of total preparedness which
must naturally take into account n o t .
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only equipment, but that everything 
possible is done to keep at the high
est level th e  morale of th e  Defence 
personnel. Normally when we make 
plans for modernisation we have to 
keep all developments in mind, be
cause there is no point in making a 
plan which ignores the various 
events around us.

The discipline and the courage of 
our officers and Jawans are well re
cognized. In ‘peace time, when the 
nation’s attention may not be fo
cussed on them, they continue lo 
guard our frontiers, some of them 
in the most trying 0f circumstances, 
inclement climate and far removed 
from their families or any type of 
social life or amenity. They bring 
dedication to their duties. I should 
like to convey to them, on behalf of 
the Government and on my own be
half, and I am sure the House will 
join me in this, our appreciation mid 
greetings.

Of course there are problems. The 
forces have to be kept always in fit 
and fighting condition. A youthful 
profile has, therefore, to be main
tained and because of this, as many 
as 70.000 personnel are retired annu
ally at a comparatively young age. 
Finding alternative occupations for 
them is a national responsibility. We 
do treat this question with a sense 
o f urgency A series of measures 
have been taken for the welfare and 
rehabilitation of ex-servicemen. The 
State Governments and the private 
sector industries have been urged to 
keep this constantly in mind. Our 
ex-servicemen are disciplined and 
trained, and there is no reason why 
many of them cannot be gainfully 
employed in various developmental 
activities.

Sir, I was astounded to see that 
one of the cut motions implies a 
lack of feeling of national integra
tion amongst our Defence forces. I am 
sure the rest of the House will agree 
"that, on the countrary, it is they who 
set a good example to us in this 
matter. Some cut motions asked for 
a substantial increase in the Defence 
budget. While I share the concer of 
hon. Members, I must remind them

that it is not our intention to build 
a war machine or to compete in the 
arms race. Our aim is primarily to 
prevent others from disturbing! our 
peace and our development. Our re
sources are limited. Defence is an in
tegral and important part, and yet on!y  
one part of our national endeavour. It 
cannot be built at the cost of socio
economic development nor would 
it be effective without a strong 
economic base or a united, disciplin
ed and contented people. in these 
circumstances we have made the 
most judicious allocation of resources 
for the defence sector For the year 
1980-81. we have provided an in
crease of Rs. 200 crores over the 
sanction in the Budget Estimate^ and 
for the year 1981-82, we have pro
posed a. marginal increase, raising 
the total Defence Budget to Rs. 4200 
crores. This increase takes into 
account the rise in the cost of equip
ment and in the provisions for pay, 
for allowances and pensionary bene
fits. While some members want us 
t0 cut down our defence expendi
ture others feel that we ar-. sPmdlng 
too much.

As a percentage of gross national 
product, our expenditure on Defence 
is one of the lowest i"> the world. In 
1979, it was: India 3.9; USA 5.2;
USSR 11.13; and UK 4.9. For 
Pakistan it was 5 7 in 1978; 'Jo 
not have latest figures for Pakistan 
and t hey are not available. Similarly, 
our Defence expenditure as a percen
tage of Central Government expendi
ture is also low compared to that of 
most countries. But We do our best 
that the needg of the Defence Ser
vices should be fully met and n0* 
suffer for shortage of funds.

Our programmes to modernise all 
wings of the Armed Forces are conti
nuing in the perspective of the secu
rity environment of the foreseeable 
future. Schemes have been sanction
ed to increase the fire power, the 
mobility and the means of communi
cation of our army. While our efforts 
for indigenously developing our main 
battle tank are continuing, we have, 
for the intervening period, procured a 
newer generation of battle tank. The
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Air Force has acquired greater punch 
with the introduction of MIG-23 air
craft and the Jaguar. For the Navy, 
we have embarKed upon a programme 
of refitting older ships and obtaining 
general purpose frigates and mine
sweepers. Negotiations to procure 
SSK submarines have reached an 
advanced stage.

Self-reliance remains our guiding 
principle in this as in other spheres 
of activities. The new Defence Re
search and Development Department 
is engaged in designing and develop
ing sophisticated equipment. We are 
encouraging —the. growth of ancillary 
industries around Defence production 
establishments. Our ordnance facto
ries are producing a wide variety of 
stores ranging from machine-guns to 
bombs and anti-submarine projectiles, 
for the three services. Some notable 
achievements in the production field 
have been the manfacture of medium 
machine-guns, fitted largely with in
digenously produced components, the 
development of the 9 mm auto-pistol, 
ail- field lighting equipment, etc.

The best defence is the prevention 
of war and that is what India has 
been involved in during all these 
years and that is the major preoccu
pation of our foreign policy. Since 
our Foreign Minister has dealt very 
lucidly and comprehensively with our 
thinking on these matters, with our 
relations with other countries, and 
especially with ov.r neighbours as well 
as with recent developments in the 
nonalignment movement and other 
relevant questions such as the North- 
South problems, I do not need to go 
into these again

There is near if not total unani
mity in the world on one point. Never 
in the last two decades has the inter
national outlook been as grim as it is 
today. This is not merely my own 
assessment but that of the scores of 
world leaders from five continents 
whom I  have met in this past year, I 
am not given to alarm or exaggera
tion. Yet I must warn that at this 
time we simply cannot afford to be

complacent or to sit back hoping that 
matters will somehow be sorted cut. 
It will take the most earnest exertion 
of all countries, to somehow hang on 
to peace and to prevent the situation 
from exploding, 01 drifting towards 
disaster. The basic responsibility for 
peace lies with the big powers. Their 
attitudea of confrontation will engulf 
all others. Much that happens in 
smaller countries is often the result 
of such outside manoeuvres and mani
pulations. Yet countries like ours, 
which are not big powers in the mili
tary or any other sense, can and must 
pull their weight individually and 
collectively. Peace to us is vital for 
the consolidation of our independence, 
for the building of our economy and 
indeed for our very survival as 
nations.

There is actual fighting in more 
than one part of the world. Many 
other areas are like powder kegs 
ready to blow up at any inadvertent 
striking of a match. The focus of the 
cold war has shifted from Europe to 
the Indian Ocean littoral. As has 
been said our South-West and South- 
East Asia flanks are flash points. New 
armaments are being piled up in our 
region, not only around the Indian 
Ocean but in a number of inland 
countries.

We are told th at the purpose of the 
militarisation of our area is the con
tainment of the expansionism of one 
big power by the other, and of ensur
ing the s ta b ility  of the Gulf region. 
In our view this policy is counter
productive. It  will virtually prevent 
a politically negotiated settlement in 
Afghanistan nor will it bring peace to 
the Gulf and South-West Asian region. 
The security of the Gulf should pri
marily be the responsibility of the 
Gulf countries themselves who should 
not allow external interference or 
pressures in the shaping of their 
future.

The unresolved crisis in Afghanistan 
and the continuing conflict in Iraq- 
Iran have given encouragement to the 
hawks of many countries. We continue 
to be deeply concerned that there a r e
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as yet no signs of improvement in 
Afghanistan. We stand firmly for the 
ending of all outside presences in that 
country, as well as elsewhere, but it 
would be wrong to think that there is 
only one foreign intervention. Our 
advocacy of a political solution to this 
problem has assumed even greater 
relevance than when the trouble 
began, because of the increasing en
tanglement of the big powers in this 
entire region. Any solution must 
obviously balance the views of all 
concerned parties.

Developments in Afghanistan have 
given Pakistan an excuse to demand 
more arms and to othex' countries to 
supply them. We are also disturbed 
that a mischievous campaign has been 
started in some quarters to suggest 
that Pakistan needs to be strengthened 
because of India’s designs. This point 
is patently ridiculous and untrue.

Every country has a duty to look 
after its defence. But let us remem
ber that in the last ten years, Pakis
tan has doubled its defence strength. 
Yet we did not protest then. But the 
present moves introduce a qualitative 
difference. Now, Pakistan’s defence 
peems once again to be becoming 
part of a larger strategic alignment 
stretching from the Atlantic Ocean to 
the Pacific Ocean, to say nothing 
of the Indian Ocean in between. This 
is what worries us.

We welcomed Pakistan’s entry into 
the non-aligned movement. But do 
their new intentions fit in with non- 
alignment or are they going back to 
their old policies?

Officially, Pakistan has denied that 
it is planning to produce nuclear 
weapons. But these denials have not 
allayed the fears and suspicions any
where in the world. In fact, it is in 
the countries of the West that de
tailed accounts have been appearing 
about Pakistan’s nuclear prepara
tions. It should be clearly understood 
that Pakistan’s development of nu
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clear bombs will have grave and 
irreversible consequences on our sub
continent. We have kept our eyes 
and ears open. We are fully aware of 
our resposibilities and the House can 
be confident that we shall respond in 
an appropriate way to any develop
ment. Our own policy has been to 
use nuclear energy only for peaceful 
purposes and we crusade for the to
tal banning ©f all nuclear weapons.

The Pakistan Foreign Minister, 
Mr. Aga Ghahi has been here twice. 
In response to his invitation and in 
pursuance of the Simla Agreement, 
our Foreign Minister will, I hope 
soon go to Islamabad. This visit will 
be in continuation of our patient 
approach in dealing with Pakistan 
since the Simle Conference. Some 
leaders of the opposition parties have 
been pleased to say outside the House 
that India with its size need not be 
afraid of Pakistan. We are not afraid 
of Pakistan or of anyone else. Size it
self is not strenght. In fact, without 
unity and discipline, it can be a liabi
lity. But we do care very much for 
the tranquinty of our region and the 
stability of our neighbourhood. I had 
expected greater farsightedness from 
such experienced leaders.

We have expressed our serious mis
giving directly to the United States 
Government through our Ambassador 
and through Shri G. Farthasarathi 
who had gone to the United States 
on some other work. The response of 
the United States will be known by 
its actions. Our efforts at friendship 
and cooperation continue and will 
continue. But at the same time, we 
must not ignore the realities or dan
gers of the unfolding situation. India 
has never resorted to any step which 
might be taken as a threat to our 
neighbouring countries. Indeed we 
have repeatedly assured them of our 
policy of respect for their sovereignty 
and integrity. We want them to live 
in peace and stability. In fact, the 
pace of socio-economic development 
in our own country is linked with 
events in our neighbourhood. Jawahar- 
lal Nehru’s words uttered 25 years ago
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that “the cold wax has conv to our 
door-step’ is true once again. The 
gains made through patient inter
national diplomacy over the last 30 
years have been swept away by the 
hot winds of belligerency. The situa
tions in Afghanistan and the Gulf, 
serious as they are, are not half as 
menacing as the resumption of the 
cold war. Thte powerful nations of 
Europe and America seem to have a 
special flair for fighting their wars 
on the soils of the under-developed 
and developing countries of Asia and 
Africa. Added to this are the ocean 
waters of our region.

We are alarmed at the pronounce
ments of some major spokesmen of 
tlie US Administration which have 
created disquiet even amongst some 
of their close allies. We hope that as 
that Government studies the complex 
international situation in greater 
depth and with greater understanding, 
it will appreciate the need to de- 
esca^ate tensions. Experience has 
shown that military solutions are 
short-lived and give rise to new pro- 
btems. Hence no opportunity for a 
dialogue should be missed. Proposals 
like those of President Brezhnev 
should be looked at in this context. 
The big powers have the primary res
ponsibility for the maintenance of 
peace. But recent history has shown 
that the big powers do not always get 
their own way. Other countries can 
do a great deal to generate the right 
atmosphere and to mibilise the voices 
fo; peace.

Some have alleged our dependence 
on a particular country. This allega
tion is quite baseless. It shows how 
people, and even hon. Members of 
Parliament, are influenced by the pro
paganda of vested interests. This is 
even anti-national as it reflects on the 
morale of our forces and our people. 
We have built a strong techno-econo
mic hase. And whenever we have 
had to buy equipment from abroad to 
keep abreast of the latest technologi
cal developments, we have carefully 
compared the pros and cons of various 
offers and have decided the source of 
procurement only in the best interests

of our country and after ascertaining 
the equipment most suited to oux 
needs. Keeping in view cost effective
ness, we have in our inventory, equip
ment and materials not from one 
country alone but from diverse 
sources which include France, Ger
many, Italy, Sweden, UK as well as 
the USA and the USSR and also from 
some other countries. In the matter 
of supplies of spares, no country can 
blackmail us in times of need.

India is not only a large land 
mess but comprises also a large 
number of islands which are stratigi- 
cally situated and vulnerable to 
external threats. Their defence is a 
matter of direct national concern. 
Foreign vessels are showing undue 
interest in these outlaying islands 
and in our seas. We are taking steps 
to strengthen the security of those 
islands.

A point which was mentioned when
I visited our islands on both sides— 
Lakshadweep as well as the Anda
man— is that normally when we 
speak of the length of India we say 
Kashmir to Kanyakumari. And it was 
very forcibly brought out that both 
Minicoy and Pygmalion Point are 
much more to the south. I request 
hon. Members that when they refer 
to the size of India in future, to keep 
this in mind.

DR. KARAN SINGH: From Ladakh 
to Pygmalion.

SHRIMATj INDIRA GANDHI: This 
brings me on to the larger issue of 
the oceans around as. Our seas are 
vital from the point of view of se
curity, from the point of view of 
natural resources and communication 
and of our environment. All these 
years a few big powers considered 
the Oceans as their preserve. Global 
attempts have been made in recent 
years to bring about an acceptable 
international regime of ocean manage
ment. But even these have met with 
opposition and have recently received 
a set back. In the meantime we
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must be vigilant to safeguard our 
legitimate rights. We have been and 
are strengthening our Coast Guard 
Organisation, and new legislation is 
being proposed to deter poaching in 
our waters. A  new Department of 
Ocean Development is being set up 
and this will be followed by the 
establishment of an Ocean Commis
sion.

External threat need not always 
take the form of a military invasion 
or an attack from outside. Other 
subtle moves destabilise countries 
and damage their national fabrics. 
Outside elements seem to be showing 
a great deal of interest in fomenting 
fissiparous movements within our 
country and encouraging those who 
indulge in violence. Some time ago, 
I had drawn attention to elements in 
the North East which advocated seces
sionist tendencies. Today similar 
irresponsible an^ even more sinister 
claims of separate nationhood are 
being heard from other parts of our 
country—astonishingly even those 
parts whose sons and daughters have 
contributed such hard work to the 
development of our Nation and 
sacrificed so m irh to the defence of 
our borders.

I want to deal with another ques
tion to which an hon. Member refer
red. He concluded on what 1 had 
said about civilisation. Civilisation is 
not synonymous with industrial 
development or affluence by itself. 
And when I referred to civilised 
people, I mean those who are civi
lised in mind. . . .  (Interruptions) I 
think it is an American who wrote if 
I remember the words aright:

“111 fares the land to hastening
a prey.

Where wealth accumulates and 
men decay.”

DR. KARAN SINGH: It is Oliver
Goldsmith.

SHRIMATI INDIRA GANDHI: 
Yes, Goldsmith.

PROF. MADHU DANDAVATE: 
This is one thing on which there can 
be a national consensus.

SHRIMATI INDIRA GANDHI: 
So our endeavour is to build that 
kind of man. It is a very long-term 
goal. But we hope that step by step 
we shall get nearer to it.

By the way, hon. Member Shri 
Indrajit Gupta, said something about 
our Service Chiefs meeting Senator 
Price. I am told that t h e y  did not 
meet Senator Price either jointly or 
singly.
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As hon. Members are aware, de
fence is strongly influenced by and 
dependent on many other factors. 
This is on^ o’f the reasons why I have 
kept Defence with m2, to forge closer 
coordination and to introduce more 
effective institutional arrangements. 
Modern security implies defence plus 
foreign policy plus self-reliant tech. 
nology. It rests on the soundness of 
the economy, on political cohesion a^d 
social harmony. But in the ultimate 
analysis it is the people who count, 
their morale, their commitment and 
patriotic determination. As one hon. 
Member pointed out, the Vietnamese 
had neither money, industrial capacity 
nor military equipment worth the 
name. The people were poor and 
short of almost all their needsi. Yet, 
the manner in which they rallied and 
united, matched their strength against
the mightiest and prevailed is the 
saga of our time. Our own freedom 
struggle is a shining example of the 
power of will, endurance and perseve
rance. The Indian people have this 
quality in abundant measure. Let us. 
the political parties and all others, 
not fail them or our defence forces, 
by diverting attention or dissipating 
energies on non-issues.

I urge on the hon. Member to with
draw their cut motions and to adopt 
the Demands unanimously.
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MR. DEPUTY-SPEAKER: In view 
of the appeal of the hon. Prime Minis
ter, may I know whether all the cut 
motions are being withdrawn?

SOME HON. MEMBERS; Yes.

MR. DEPUTY-SPEAKER; Is it the 
pleasure of the House that all tho 
cut motions, moved by several hon. 
Members, be withdrawn?

SOME HON. MEMBERS: Yes.

Cut motions Nos. 7 to 10 and 23 to 80 
were, by leave, withdrawn

MR. DEPUTY-SPEAKER: Now the

question is:
“That the respective sums not 

exceeding the amounts on Revenue 
Account and Capital Account shown 
in the fourth column Of the Order 
Paper be granted to the President 
out of the Consolidated Fund of 
India to complete the sums naces- 
sary to defray the charges that will 
come in course of payment during 
the year ending the 31st day of 
March, 1982, in respect of the heads 
of demands entered in the second 
column thereof against Demand 
Nos. 19 to 24 relating to the Minis
try of Defence.”
The motion was adop1ed.

Demands for (Grants, 1981-82 in taj.cct o f  the M m u to  <J L)ij<n<> ivttd bx Sabhu

X o. o f  ^Taini <>f D 'u iv i i l  A m ount o f Demand for G ra n t Am ount ol D em and I t
D --n u;d 0 i account voted by O rant vot'M by ihc ILriv*

the H ouse on 13-3-19^1

Revenue
Rs.

C a p ita l
Rs.

R evenue
Rs.

C a p ita l
R s.

MINISTRY OF DEFENCE

19. M in istry  o f Defence

20. Defence Services— A rm y . 404,07,09,000

21. D efence Services —?\T~*vy . 49>^7'f)8»000

22. Dwfc ice S ervices— A ir Force 165,30,83,000

23. D<*feuce Services— Pensions 47,19,28,000

24. C a p ita l O u tla y  D efence

Services . . .

26,13,07,000 17,48,93,000 130,65,33,000 87.44,64,000

2020.35.42.000 

249>37>92>00°

826.54.17.000 

235^6,37,000

67»27»33’00° 336,36,67,000


